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 (SHR!  NITIRAS  SINGH  CHAUDHARY):
 if  Mr.  Daga  were  present  in  the  House,  I
 vould  have  requested  him  to  withdraw  it.
 But  since  he  is  not  here,  I  suggest  that  the
 mendment  be  put  to  the  vote  of  the  House.

 MR.  DEPUTY-SPEAKER  :  We  take
 it  the  discussion  ig  finished.........

 SHRI  C.  K.  CHANDRAPPAN  :  I
 wanted  to  say  something.

 MR.  DEPUTY-SPBAKER  :  This  is  to
 dispese  cf  the  amendment.  2  will  call  you
 after  this.

 We  take  it  that  the  discussion  is  over.
 I  shall  now  put  the  amendment  of  Shri
 Daga  to  the  vote  of  the  House.

 Amendment  No  2  was  put  and
 negatived.

 MR.  DEPUTY-SPEAKER  :  Mr.
 Chandrappan.

 SHRI  con  K.  CHANDRAPPAN  :
 T  am  extremely  happy  that  the  will  of  the
 people  of  Kerala  has  prevailed  on  the
 Government  at  the  Centre.  It  was  the
 unanimous  surport  to  that  Bill  which  was
 given  by  all  the  parties  in  this  House  that
 compelled  the  Government  to  bring  forward
 this  Bul,  though  it  is  very  late.  The  hon.
 Home  Minister,  while  answering  a  question
 the  other  day,  said  that  there  was  an  ord-
 inance  already  to  protect  it...

 MR,  DEPUTY-SPEAKER  :  You  can
 speak  bout  if  on  monday  when  the  Govern-
 ment  Bill  comes.

 SHRI  ८.  K.  CHANDRAPPAN  :  It  is
 very  important.  .

 MR.  DEPUTY-SPEAKER  :  You  will
 have  the  opportunity  on  Monday.

 SHRI{  C.K.  CHANDRAP?AN  :  Gover-
 nment  seid  that  there  was  already  an
 ordinance.  Now  they  have  swallowed
 their  own  woids  and  come  =  with
 this  Bill......(/aterruption)  Belated  wisdom
 is  better  than  no  wisdorn;  I  agree.  I  would
 Once  again  like  to  express  my  t  anks  to  all
 the  members  who  had  supported  my  Bill.
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 Now  I  beg  leave  of  the  House  to  withdraw
 my  Bill  further  to  amend  the  Constitution
 of  India.

 MR.  DEPUTY-SPBAK  ER  :  The  question
 is:

 “That  leave  be  granted  to  Siri  C.  K.
 Chandrapran  to  withdraw  his  Bill  fur-
 ther  to  amend  the  Constitution  of
 India,”

 The  motion  was  adopted.

 SHRI  C.  K.  CHANDRAPPAN
 I  withdraw  the  Bill.

 S'r,

 ‘15.405  hrs.

 AGE  RELAXATION  (SERVICES)
 BILL

 by  Shri  8.  K,.  Daschowdhury.

 MR  DEPUTY-SPEAKER  :  Now,  we
 take  up  the  next  Bill  by  Shri  Daschowdhury
 for  relaxing  the  age  for  entry  into  public
 services.

 15.41  brs.

 {Sarr  K.  N.  Tiwary  in  the  Chair]

 SHRI  B  K.  DASCHOWDHURY
 (Cooch-Behar)  :  I  beg  to  move  :

 “That  the  Bill  to  p  ovide  for  relaxation
 of  age  for  entry  into  publ.c  services  in
 certain  circumstances,  be  taken  in
 to  consideration."

 This  is  a  simple  Bill  in  form  the  title  being
 ‘Ave  Relaxation  (Service,)  Bil',  {97:.°  But
 the  real  meaning  of  this  Biil  has  got  a  very
 wider  concept.  As  the  title  relates,  the
 Age  Relaxtion  (Services)  Bull,  it  simply  goes
 without  saying  that  the  service  conditions
 to  day,  pirticularlv,  the  conditions  of
 unemployment,  the  se-ious  situation  we  are
 f.cing,  whch  is  beng  faced  by  all  of  us,
 ws  a  scrt  of  canker  in  soc  ty.

 In  the  Statement  of  Objects  and  Reasons
 of  the  Bill,  I  have  adequately  stated  the
 reasons  for  moving  such  a  Bill  and  stated  it
 very  clear'y  that  itis  high  time  that  the
 Government  of  India  should  consider  about
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 this  problem.  Grewing  unemployment  in
 the  country  for  which  many  young  men
 and  women  are  unable  to  secu  €  any  employ-
 ment  even  for  a  long  period  cf  standing  or
 continuous  registration  =omade  with  the
 Em»oloyment  Exchange  is  rea'ly  a  Problem.
 fvery  year  we  find  the  number  of
 unenployei  on  the  Employment  Exchange
 Reg  sters  is  growing  higher  and  highei,
 If  we  take  the  figure,  the  total  number  of
 employment  seekers  in  the  live  register  of
 the  emp'oyment  exchang:s  showed  a  rise  of
 25.3%  as  the  figure  of  40,69,000  in
 December  970  roe  to  51,00 000  in  ‘S975,
 That  shows  an  increase  of  253%  But  whit
 4s  the  number  of  placements  oe  The  number
 of  placements  effectel  duing  April  to
 December  497  was  3  97  lakhs  and  the
 figu  e  for  the  corresponding  period  previous
 to  the  year  being  345  lakhs,  that  is,  a
 little  over  7%.  While  we  find  the  employ-
 ment  seekers  number  is  increasing  by  25%,
 ata  very  piogressional  rate,  the  pluace-
 meats  effected  is  only  to  the  extent  of  7%,
 a  little  Jess  or  more.  So,  the  ratio
 maintamed  is  :  increase  25  or  30%  while
 the  number  of  placements  be'ng  between
 5  and  7  per  cent  or  may  go  upto  &%,  even
 if  all  out  efforts  are  made  by  the  Govern-
 ment.  As  a  result,  what  happens?  In
 1970,  according  to  the  Employment  Ex-
 change  Registers  it  was  about  40  lakhs  and
 97  December  it  was  5l  lakhs,  In
 4972  December  we  may  see  that  it
 has  come  to  65  lakhs  assuming,  but
 we  do  not  know  what  this  figure  will
 be.  But  it  ts  increasing  year  after  year  and
 the  placements  are  at  the  rate  of  between
 5  and  7  per  cént  or  at  best,  it  may  go  upto
 8  or  9  per  cent  or  a  time  wi'l  come  when
 this  number  of  emplovment-seekers  will  go
 up  in  such  a  fashion,  in  a  voluminuous  rate,
 that  it  will  be  difficult  on  the  part  of  the
 Government  to  tackle  this  prob’em  Asa
 result  what  happens?  The  young  boys  and
 girls  who  come  out  of  educational  institu-
 tions,  colleges  and  Unive  sities,  register
 their  name  with  the  employment  exchanges
 and  go  on  waiting  and  waiting  for  years
 and  years  to  come  to  get  employme‘t  and
 by  this  time  become  age-barred.  Under  the
 service  rules  there  are  certain  stipulations.
 But  it  is  not  all  for  all  the  cases.  It  is  not
 the  same  for  all  the  cates,  It  varies  from
 case  to  case.  But  there  are  certain  sti-
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 pulations,  In  view  of  that,  by  waiting  fot
 some  years,  3  years  or  4  years  or  5  years,
 they  become  age-barted.  Sir,  id  normal
 tumes  we  used  to  hear  #  ch  complaints  from
 our  youths,  They  come  with  their  begging
 hand  to  us  and  tell  the  tales  of  miseries,
 how  they  are  being  affected,  how  they  ‘have
 not  been  employed-within  proper  time  and
 they  tell  us,  unv’ess  they  get  employment
 within  one  month  of  two  months  or  three
 months,  they  will  become  age-barred.  For
 the  whole  of  their  future  career  they  will  be
 deprived  of  their  right  to  get  this  Govern-
 ment  employment  or  employment  undcr
 Government  agencies,  Their  lives  become
 frustrated,

 Sir,  I  tell  you  one  story  that  happened
 in  Cooch-Behar,  in  my  constituency.  A
 boy,  being  unable  to  secure  an  employ-
 ment  within  a  cetatin  stipulated  age,  as
 requ  red  under  Government  service,  under
 Government  rule,  committed  suicide.  And,
 he  wrote  a  letter  that  he  had  to  commit
 suicide  as  he  could  not  bear  the  burden  and
 the  shock  that  throughout  his  whole  life  he
 would  not  be  in  a  position  to  hase  a  job
 under  this  Government.  Because,  in  such
 a  backward  district  lke  Cooch-Behar  there
 ys  no  chance  of  getting  any  employment
 under  any  ihdustry  because  there  was  no
 industry  at  all.  The  only  chance  for  those
 youths  is  to  have  employment  under  this
 Government  or  institutions  under  Govern-
 ment  agencies.  Ths  has  been  posing  a
 problem.  We  certainly  claim  that  we
 have  taken  a  number  of  measures  towards  a
 Welfare  State,  ३  do  not  like  to  go  to  the
 extent  of  saying  that  we  have  a  socialist
 State.  No  doubt  we  are  going  towards
 socialism  but  basically  there  is  no  doubt
 that  certain  measures  have  been  taken  by
 the  Government  to  prove  its  credit  that  it
 is  really  for  a  welfare  State.  Welfare  State
 also  emphasises  the  idea  that  all  ab‘e  to  died
 person  desirous  of  securing  employment
 have  certain  right  to  get  the  employment.
 They  may  not  claim  it  as  a  statutory  right,
 but  they  feel  it  is  their  right,  because  under
 the  Directive  Principles  of  the  State  Policy
 of  our  Constitution  ‘of  India,  it  has  been
 written  that  all  persons  should  be  provided
 with  employment.  Though  it  has  not  been
 stated  that  Government  must  give  this
 employment,  yet,  the  direction  is  quite
 clear.  On  the  one  hand  we  are  not  in  a
 position  to  give  them  employment  though
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 they  are  otherwise  qualified,  technically
 qualified  or  may  be  having  general  quali-
 fications,  in  their  tespective  jobs  in  the
 service.  If  Government  does  not  come
 with  थी  the  welfare  measures  to  turn  this
 welfare  State  into  a  Socialist  State,  if  they
 do  not  come  forward  with  proposals  to
 solve  this  problem  cf  our  youths  with  all
 sympathy  and  cooperation,  then,  I  must
 say,  that  must  be  a  very  horrible  state.  As
 a  matter  of  fact,  the  Government  have
 acct  pted  in  principle  the  question  of  relaxa-
 tion  in  age  in  various  other  subjects.

 T  would  like  to  quote  in  this  connection
 what  the  Adminitr:  tive  Reforms  Commis-
 sion  hive  said.  The  Administrative  Reforms
 Commission  has  already  recommeded  that
 to  attrect  more  qualified  youths  for  the
 administrative  service,  JAS,  JFS  and  other
 classified  central  services  it  ss  desirable
 that  ages  should  be  ex'ended  to  26  yeais.
 Because,  young  men  and  women,  after
 graduation,  afte:  coming  out  of  the  univer-
 sities,-bright  young  men  and  women,-go
 for  further  training  and  further  study.  They
 goon  for  Ph.  D  =  dagrees  and  get  speciu-
 lised  in  their  respective  subjects.

 And  it  requires  scme  time.  If  the  ace-limit
 i3  increa‘ed  by  some  year's,  even  these  persons,
 these  bright  young  men  and  women  will  have
 a  chance  to  compete  in  these  competitive
 examinations  as  in  the  case  of  certain  other
 scrv.ces  where  the  age-limit  has  been  relaxed
 by  a  few  mure  years  than  previously.  If  such
 relaxation  ts  given,  then  Government  will
 have  a  chance  to  get  more  qualified  per-
 sonnel]  in  ther  services.  I  am  happy  that
 the  Government  of  india  have  already
 accepted  the  suggestion  of  the  administrative
 Refoims  Commission.  Besides,  in  a  number
 of  other  services,  Government  have  already
 accepted  the  recommondaticns.  For  example
 in  the  case  of  the  technical  ond  engineering
 seivices,  the  age-limit  was  25  years  before,
 but  now  it  has  been  extended  to  30  years.

 So,  if  Government  are  very  much  seri-
 ous  and  sincere  that  scope  will  have  to  be
 Created  in  order  to  get  more  educated  and
 more  qualified  persons  in  the  services,  be
 they  is  the  lower  ranks  crin  the  higher
 ranks,  then  certainly  by  this  process,  they
 can  have  sccpe  to  have  better  administra-
 tive  persnnel  at  their  disposal.

 in  various  parts  of  this  world,  for  exa-
 ’
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 mp'e,  in  the  United  Kingdom,  Belgium  and
 the  USA,  the  age  sti¢ul  wed  for  entry  into
 services  hag  already  been  increased,  In  the
 United  Kingdom  where  the  requirement
 was  25  years,  now  it  his  been  increased
 to  30  years.  In  the  USA  tt  has  been  increased
 to  28  years  and  in  Belgium  it  has  been
 increased  from  24  to  27  years.  So,  it  is
 high  time  on  the  part  of  Government  to
 come  to  this  conclusion  that  not  only  in
 the  higher  gorvices,  the  age-limit  should  be
 increased  or  reaxation  should  be  made
 in  o.der  to  attract  better  qualified  persons,
 but  in  the  lower  ranks  of  the  services  also,
 the  age-limit  should  be  relaxed.  and  t's
 should  be  done  on  two  grounds;  firsitly,  or
 on  the  one  side,  we  shall  have  better
 qualified  persons  in  the  services,  and  on
 the  other  side,  it  will  remove  the  sense
 of  frustration  that  «s  croping  into  the  minds
 of  our  youth  who  do  not  get  emp‘oyment
 even  though  they  have  registered  their  namzs
 in  the  resvective  employment  exchanges
 in  their  areas  of  residence  a  certain  num‘er
 of  times.  The  relaxation  of  the  age-lim.t
 is  the  way  to  remove  this  sence  of  frustsa-
 tion  from  the  minds  of  our  youth.  There-
 fore,  I  do  not  find  any  reason  why  Govern-
 ment  should  not  come  forward  to  accept
 this  as  a  matter  of  principle.

 As  [have  stated  in  the  privissions  of
 clau.e  2  of  my  Bill,  the  age-limit  has  to
 be  re'axed  not  for  an  unlimited  period
 but  only  for  8  limited  period.  I  have
 provided.

 “Notwithstad‘ng  ‘anything  to  the  conte
 rary  contained  in  any  Act.,  rule  or
 regulation,  every  petson  at  the  लाइट  of
 his  first  recruitment  to  public  service
 in  connection  with  the  affairs  of  the
 Union  or  of  any  public  undertaking
 owned  or  controlled  by  the  Central
 Government,  shall  be  entitled  to  rela-
 xation  in  age  prescribed  for  entry  into
 such  service  for  the  period  equivalent  to
 the  period  for  which  he  has  been  con-
 tinuously  registered  with  an  employment
 exchang?,  after  attaining  the  mmimum
 educational  or  technical  qualifications
 prescribed  for  the  service  or  the
 post:  ,

 Provided  that  the  period  of  rela-
 xation  in  each  case  under  this  Act  shall
 not  exceed  seven  years,”
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 Thereby,  What  want  to  provide  ts  this

 Lei  us  suppose  that  a  9  rson  has  graduated
 atthe  age  of  20  ycais,  and  immediately
 thereafter  I  he  has  registered  his  name
 with  the  employment  exchange,  and  if  he
 has  maintained  this  contiruous  process  of
 registration  with  the  en  ployment  exchange,
 andte  has  not  been  provided  with  any
 employment,  urder  Government  or  other
 agencies  of  the  Government,  for  seven  years,
 say,  up  to  27  years,  that  i,  from  the  age
 of  to  20  \0  27  years,  then  his  case  should
 be  consi'ercd  asa  fit  case  for  making  this
 relaxation  and  giving  him  employment

 A  person  who  gets  himself  registered  at
 the  age  of  23  years,  hise  ८५९  should  be  consi-
 dete}  for  seven  years  !  ¢  upto  the  «ge  of
 30  years  In  anv  case  it  should  not  go  more
 than  30  or  35  vers  Asa  matter  of  princi-
 ple,  Government  has  acceptcd  to  thet  ex  ent
 that  in  the  Central  Services  cr  the  Class  I
 Fervicss  Ict  certain  Percen  age  of  the  Posts
 be  reserverd  for  certain  Governmcnt  seivan  5
 within  the  ege  ranking  ०७१४५  30  to  35
 year,  It}  as  been  suggested  by  the  Admin-
 istrative  Reforms  Commission  that  for  the
 next  JO  years  let  ts  be  Ike  that  If  it  is
 fo.nd  suit  ble  to  the  Gc  vernment,  that
 may  be  &  permanent  feature  The  Admmis
 trative  Reforms  Commission’s  Report  also
 says  that  even  when  aperson  is  given  an
 appomurcnt  at  the  age  of  30  or  35  years
 he  35  quite  fit  to  work  upto  hi  lust  age  of
 retucment  as  the  Governnent  Prescribes
 Go,  considering  all  these  Points,  I  would
 fequest  the  Government  tc  acc  pt  the  conten-
 ticn  of  this  Bull  and  I  recamr  end  that  this
 Bill  be  accepted  bv  this  august  House  to  give
 the  scope  of  employn  ent  0  ovr  youths  and
 to  rern  ve  the  sense  of  frustiation  that  they
 ar  facing  to  day  because  of  the  Problem
 ot  uremplovment

 ]  recon  mend  to  tlus  ALBUS  Horse  to
 accept  this  Bil

 MR  CHAIRMAN  Mc<  tion  moved

 ‘Tat  the  Bill  to  provice  fo  relaxation
 cf  nge  for  entry  mto  publi  services  in
 sertiin  cncumstances,  be  taken  into
 consideration.

 SHRI  BIREN  DUTTA  (Tripura  West)
 rise  to  support  the  Bill,  In  cur  country
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 abcut  40  20768  of  People  are  sHlterate,
 Qur  country  stands  first  in  the  number  of
 Nitcrate  People.  The  sinall  number  of  peo-
 ple  who  have  got  the  chance  to  get  educat-
 ion  approach  the  authorities  to  get  employ-
 emente,  Even  they  are  now  8970  5]  lakhs
 in  the  live  register  They  are  not  getting  any
 oppcrtunity  to  get  employment.  In  case  of
 enplcyment  in  the  Govri  ment  service  or  in
 the  service  of  undcrtak  ngs  unde  the  Govern-
 nent,  this  age  bar  is  p  actically  of  no
 necess  ly  al  this  st.  ge

 But  while  I  rise  to  support  this  Bill,  3
 want  to  drew  the  attcnticn  of  the  Minister
 that  even  after  the  boys  get  their  ranes
 registered  in  the  emp'oyment  exchange,  there
 are  so  meny  locpho’es  that  qual  fied  boys
 do  not  get  employed  throtgh  the  emplky
 ment  exchange  The  sons  and  daughters
 of  people  hgh  up  7  $  ctety  do  get  employ-
 ment  and  the  boys  and  girls  conurg  from
 the  'ower  rung  of  ५८  ०९९  remain  inemployed
 even  having  all  the  requisite  qualifications
 to  et  enp'oyment  Thereby  they  are  left,
 year  .fler  year,  tnemploved,  and  they  reuch
 a  sta  e  when  they  cannut  even  demand  to
 get  employment  die  to  the  age-bar  Ths  is
 a  matter  of  great  concern

 6  brs

 We  have  een  now  a  tendency  that  even
 to  by-pass  tle  employment  exchange,  there
 are  some  forms  of  organisations  developing
 mm  the  coun  ry  They  are  organised  as  asso-
 crations  of  unemp'oyed,  Chhatra  Parishad
 or  Yuva  Congress  and  bodies  like  that,  and
 they  go  for  employment  9]  ect  to  the  autho-
 rites  and  do  not  Ike  to  go  through  the
 employment  exchanges  This  ts  also  becomi
 nga  tactor  to  diprve  the  qua'ified  and
 +ducated  young  boys  and  giils  to  get  emplo-
 yed  This  has  caused  frustration

 The  hon  mover  has  already  said  how
 sutcideg  have  taken  9780९  inhs  area  It  ts
 notcniy  in  hs  area  but  n  many  other
 Places  also  these  thirgs  are  |  appening.  We
 have  seen  in  our  area  also  that  with  all  the
 requisite  qualifications,  the  son  of  a  Poor
 family  appled  fir  ap  st,  but  he  could  not
 get  the  sob  and  somehow  or  other  with
 some  backing  some  other  People  got  the
 employment.  It  has  now  become  @  real
 thing  :  that  those  famites  who  have  got
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 some  contact  with  any  department  can  get
 achance  of  getting  employment,  People
 coming  frem  the  peasant  stock  or  th:
 working  class  stock  are  not  at  all  considered
 fit  in  spite  of  the  fact  they  hive  all  the
 requisite  qualifications  to  get  employment.
 In  this  way,  every  day  the  question  of
 getting  employment  is  becoming  harder  and
 harder.  Jobseekers  are  very  much  upset
 practically,  when  they  see  that  their  age  bar
 is  coming  on,  and  thsy  will  not  have  any
 chance  due  to  ths  limitation.

 In  these  circunstances,  a'thoigh  the
 mover  himself  has  said  that  though  the
 Congres;  professes  that  it  is  going  to  intro-
 duce  socialism  in  our  country,—2.nd  alth-
 ough  he  belongs  to  the  same  Congress,
 he  has  no  belief  in  it.  He  says  that  it  is
 only  a  welfare  State  which  is  coming.  [n  this
 welfare  State,  the  able  bodied  persons  should
 get  emp'oyment.  I  do  not  think  that  even
 if  this  limitation  is  removed  the  p-oblem
 will  be  solved.

 MR  CHAIRMAN:  The  Bill  is  ‘or
 enhancing  the  age;  not  solve  the  unemolo-
 yment  Problem.

 SHRI  BIREN  DUTTA  :  Yes;  but  those
 who  are  in  the  reg'ster  cannot  be  ab.orbed
 bythis  Bill,  but  only  it  may  give  a  chance  to
 those  people  who  are  waiting  in  the  list  and
 they  will  not  get  frustrated.  A  small  vection
 of  the  people  may  get  a  chance  to  enter
 into  the  services  of  government  or  in  the
 doncerns  controlled  by  tne  Gove  nment.

 With  these  words,  I  submit  that  Govern-
 Ment  should  not  refuse  to  acczpt  this  Bill,
 which  has  been  brought  forward  by  a  mem-
 ber  of  the  ru'ing  par.y  and  so  ably  put
 forward  by  the  mover.  I  thnk  if  there  is
 sincerity  in  Goverment  regarding  the  p'ight
 of  the  unemployed  job-seekers,  this  Bil}
 shou!d  be  accepted.  There  is  no  ground  to

 ereject  it.

 *SHRI  J.  M.  GOWDER  (Nilgiris):  Hon.
 Mr.  Chairman,  Sir,  I  rise  to  say  a  few  words
 on  the  Age  Relaxation  (Services)  Bill  moved
 by  hon,  friend,  Shri  8.  K.  Das  Chaudhury.
 In  view  of  the  grave  unemployment  situa-
 tion  among  the  educated  youth  in  the
 country,  this  Bill  setke  i)  raise  the  age
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 limit  for  recruitment  to  public  services.  If
 this  is  done  by  the  Government,  it  will  natu-
 tally  have  a  beneficial  impact  on  the  lakhs
 of  educated  unenoloyed  youth  in  the
 country,  Onbha‘f  of  my  party  and  on
 my  own  benalf  |  extend  my  whole-hzarted
 support  to  this  mea  ure.

 By  raising  the  age  limit  for  entry  int
 public  services,  |  agree  that  the  problem  of
 uneducated  unemployment  may  not  be  solv-
 ed  in  its  enticty.  Bat  it  will  reduce  to
 some  extent  the  sens*  of  frustration  prevail-
 ing  at  preseat  in  the  minds  of  educated  un-
 employed  youth;  it  will  generate  an  air  0
 m  ral  courage  for  the  youth  and  they  will
 b:  able  to  sustain  themselves  with  som>
 hope  of  entering  public  services.  For  ins-
 tance,  by  the  time  a  student  completes  his
 Post-graduate  course  like  M.A.,  or  M  Sc.
 he  would  have  comp'eted  22  years.  Even
 if  he  registers  himself  immediately  with  the
 Employment  Exchange,  is  there  any  hop>
 for  him  to  get  a  job  in  the  Government
 before  he  completes  his  25  years,  which  is
 the  limit  at  the  moment  for  entering  Govern-
 ment  service?  The  lack  of  ho,  creates
 a  sense  of  frustration  in  the  youth,  which
 leads  them  to  many  undzsirabie  ways  of
 life,

 I  will  try  to  substantiate  this  point  by
 giving  some  statistics  compiled  by  the
 Central  Government.  Upto  Dzzembeor,  !9/I,
 the  total  number  of  asp  rants  registered  with
 the  Employm’nt  Exchanges  was  5I  lakhs.
 Out  of  this,  only  4  lakhs  of  boys  could  85
 placements  upto  this  period.  This  mans
 that  as  many  as  47  lakhs  of  youth  w:re  on
 live  registers  of  Employnsnt  Exshang:s
 hoping  to  g:t  some  job.  Supposing  som30n2
 registers  himself  with  the  Employmmnt  छंद
 change  in  January  1972,  can  he  eutertain
 any  hope  of  getting  of  job  in  the  Govern-
 ment  before  he  comoletes  his  25  years  ?
 When  there  is  a  back-log  of  47  la‘chs  of
 asp'rants  waiting  to  get  a  jod,  how  is  il
 possible  for  the  new  rezistrant  to  get  a  jod
 before  25  years  of  his  age?  To  pat  it  more
 graphically,  22.95  lakhs  of  edicatei  youth
 were  on  the  live  registers  of  Enrstoyment
 Exchanges  upto  Dscembe-,  I97!.  I  doabt
 very  much  whether  they  will  ever  get  place-
 ments.  The  oimbder  of  schedu'ed  castes
 and  scheduled  tribss  candidates  on  the  live

 CThe  original  spsech  was  delivered  in  Tamil.  _  ~SCS~S<CS;S;<C;~S original  spzec  h  was  delivered  in  Tamil.
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 registers  of  Employment  Exchanges  upto
 December  97]  was  6.57  lakhs.  I  had  the
 opportunity  to  participate  in  the  Debate  on
 the  Untouchability  Offences  (Amendment)
 Eill  just  two  days  before  in  this  very  House.
 These  people  are  not  only  untouchables  in
 sociel  life,  but  they  are  also  untouchables  in
 the  Services.  That  is  what  I  said  the  other
 day.  Out  of  6.57  lakhs  of  registrants,  only
 88,705  boys  belonging  to  scheduled  castes
 and  scheduled  tribes  could  find  placements.
 What  Fappens  to  the  remaining  boys  ?  5.83
 lakhs  of  women  have  registered  themselves
 with  the  Employment  Exchanges  upto  De-
 cember,  1971.  |  thought  that  under  the
 benign  rule  of  our  Lady  Prime  Minister
 there  would  be  greater  employment  oppor-
 tunities  for  women.  But,  only  48,000  girls
 could  get  some  job,  out  of  5.83  lakhs.

 MR.  CHAIRMAN  :  My  difficulty  is  this.
 This  Bill  relates  to  employment  in  Govern-
 ment  service.  We  are  not  debating  the  un-
 employmer:t  problem  or  the  question  of
 giving  employment  in  other  institutions.
 The  whole  unemployment  question  cannot
 te  discussed  kere  on  this  Bill.  We  are
 concerned  with  a  limited  question  of  raising
 the  226  limit  cf  entry  into  public  services.
 Will  the  kon.  Member  Icok  into  the  Bill  ?

 SHRI  J.  M.  GOWDER  The  Govern-
 ‘ment  is  not  willing  to  raise  the  age  limit
 for  Government  service  and  that  is  why
 Shri  8.  K.  Das  Chaudhtury  has  moved  this
 Bill.

 MR.  CHAIRMAN  Do  you  mean  to
 say  that  the  whole  uremployment  problem
 can  pe  discussed  on  this  ?

 I  don’t  think
 ever  be  able  to

 protlem  in

 SHRI  J.  M.  COMLER
 that  this  Governnent  will
 slove  the  grave  unemy  loyment
 the  country.

 Wienthe  Gover:m  nt  déy  in  and  day
 out  profess  that  they  are  aking  specia!  care
 ard  interest  in  the  progress  of  scheduled
 caste  and  schedu'ed  tribes,  we  find  that  only
 €8,705  toys  be'onging  to  schedu'ed  castes
 and  schedualed  tribes  could  get  placements
 out  of  the  total  number  cf  6.57  lakhs  of
 registrants.  I  do  not  know  and  I  cannot
 al:c  imag  ne  the  fot  of  otl.er  youth  whose
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 number  runs  into  lakhs  and  lakhs  on  the
 live  registers  of»  Employment  Exchanges.
 Will  they  be  able  to  enter  Governnient
 services  before  comp!eting  25  years  ?

 There  is  another  pertinent  point  |  would
 like  to  mention  here.  There  is  a  decline  in
 the  employment  opportunities  cf  the  private
 sector.  Added  to  this,  the  retired  pecple
 from  Government  services  are  able  to  pro-
 cure  jobs  in  the  private  sector,  which  de-
 privesthe  youth  of  job  opportunities.  The
 Government  may  plead  their  inability  either
 to  put  some  contraints  on  this  unfortunate
 trend  or  to  compel  the  private  sector  to
 create  job  opportunities  for  the  educated
 unemployed.  What  then  is  the  alternative
 for  the  millions  of  e¢educated  unemployed
 youth  in  the  country  ?

 As  Shri  Das  Chaudhury  pointed  out,  the
 age-limit  for  entry  into  public  ‘  services
 should  be  raised.  Even  the  Adimini-
 strative  Reforms  Commission  has  recomm-
 ended  that  the  383  limit  be  raised  to  26
 years  for  appearing  in  the  competitive
 examinations  conducted  by  the  Government.
 It  may  not  be  possib’e  or  even  feasib'e  to
 raise  the  age  limit  to  35  years.  But,  I  wculd
 earnestly  plead  with  the  Government  that
 the  age  limit  should  be  raised  to  30  years.
 or  to  28  yesrs.  Firstly,  this  will  be  a  har-
 binger  of  hope  for  the  youth  who  are  on
 the  live  registers  of  Employme.t  Exchanges
 for  years  and  years.  Secondly,  this  will
 enable  the  Emp!oyment  Exchanges  to  clear
 the  back-log  to  some  extent.  Thirdly,  it  will
 create  a  sense  of  f.ithin  the  frustrated
 educated  youth  that  the  Government  are
 earnest  in  rel-eving  their  distress.

 Before  {  conctude,  |  would  say  that  Shri
 Das  Chaudhury  has  done  a  signal  service
 by  focussing  the  attention  of  this  House  on
 this  important  issue.  As  this  Bill  has  been
 moved  by  a  member  belonging  to  the  ruling
 party,  I  hope  that  the  Government  will
 have  no  hesitation  in  accepting  this  Bill,

 I  supgcort  the  Bill  moved  by  Siri  Das
 Chaudhury.

 सभापति  महोदय  :  माननीय  सदस्य  क्या
 बिल  को  समझ  कर  बोले  और  जो  इस  बिल  का

 उद्देश्य  है  उसी  तक  अपने  को  सीमित  रखें
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 चौधरी  ने  जो  आयु  सम्बन्धी  बिल  सदन  के

 सामने  उपस्थित  किया  है,  मैं  आया  करता  हूं  कि

 सरकार  द्वारा  इसको  मान  लिया  जाएगा।  यह
 बिल  ठीक  समय  पर  प्रस्तुत  क्रिया  गया  है।  मैं

 इसका  सेन  करता  हूँ  ।

 देश  में  तेजी  से  शिक्षा  का  विस्तार  हो  रहा

 है  और  शिक्षा  ग्रहण  करने  वालों  की  संख्या

 बढ़ती  जा  रही  है  |  शिक्षा  ग्रहण  करने  के  बाद

 भी  ठी  समय  पर  जन्  कवकों  को  नौकरी  नहीं
 मिल  पाती  है  तो  वे  बेकार  फिरते  हैं।  इस  बेकारी  का

 नतीजा  येह  होता  है  कि  वे  आत्म  हत्या यें  करते

 हैं,  चोरियां  करते  हैं  और  भिन्न  भिन्न  प्रकार  के

 छोटे  हथकड़ी  काम  में  लाने  लग  जाते  हैं।  सरकार

 का  लक्ष्य  तो  यह  है  कि  सभी  लोगों  को  रोजगार

 f  or  जाये  |  किन्तु  आज  स्थिति  यह  है  कि  पढ़
 लिख  चुकने  के  बाद  जब  हमारे  युवक  युवतियों
 को  बहुत  देर  तक  नौकरी  नहीं  मिल  पाती  है
 और  नौकरी  के  लिए  उन  की  आय  समाप्त  हो
 जाती  है,  तो  वे  निराश  हो  जाते  हैं  और  उन्हें

 ऐसा  लगता  हैं  कि  स्वतंत्र  भारत  में  उन  के  लिए
 कोई  स्थान  नहों  है  और  या  वे  कई  छोटे  हथकंड
 अख्त्यार  कर  के  भारत  के  लिए  कलंक  का  टीका

 बन  जाते  हैं  t  कुछ  देशों  में  यह  व्यवस्था  है  कि

 जब  तक  किसी  व्यक्ति  को  नौकरी  नहीं  मिलती

 है,  तब  तक  उस  को  बेकारी  भत्ता  दिया  जाता

 है  ।  अगर  हमारी  सरकार  भी  ऐसा  करती,  तो

 हमारे  युवक-युवतियां  निराश  न  होते,  उन  बी

 प्रोत्साहन  पिता,  उनको  विश्वास  होता  कि

 सरकार  एक  न  एक  दिन  उनको  सर्विस  देगी

 और  वे  अपने  परिबार  के  लिए  बोझ  नहीं  बने

 रहेंगे  ।

 आज  यह  बिल  ऐसी  परिस्थिति  में  लाया

 गया  है,  जब  हम  देखते  हैं  क्रि  हमारे  युवक-

 युवतियां  एम०  ae,  एम०  एस०  सी०  और

 इजीनिर्यारेग  की  परीक्षा यें  पास  करते  हैं,
 डाक्टरेट  करते  हैं,  उन  को  नौकरी  नहीं  मिलती

 है  और  प्रतीक्षा  करते  करते  उन  की  आयु-सीमा
 खत्म  हो  जाती  है।  श्री  दास  चौधरी  ने  अपने
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 बिल  के  द्वारा  यह  मांग  की  है  कि  नौकरी  में

 प्रवेश  करने  की  आयू  30  वर्ष  या  35  वर्ष  कर

 दी  जाये  ।  मुझे  खुशी  है  कि  ऐसा  बिल  सत्तारूढ़
 दल  के  एक  सदस्य  की  तरफ  से  छाया  गया  है
 और  मेरा  दल  उस  क्या  समर्थन  करता  है  1  अगर

 सरकार  इस  बिल  को  स्वीकार  कर  लेती  है,  तो

 हमें  कई  लाभ  होंगे  |  हमारे  युवक-युवतियों  के

 जीवन  में  नई  भावनायें  और  उत्साह  पैदा  होगा
 गिरते  हुए  स्वास्थ्य  के  स्तर  और  आर्थिक  स्थिति
 में  सुधार  होगा  |

 आज  एम्प्लॉयमेंट  एक्सचेंज  में  बरसों  तक

 नाम  दर्ज  कराने  के  उपरान्त  भी  नौकरी  नहीं
 मसीह  पाती  है  और  इसी  में  आयु-सीमा  समाप्त

 हो  जाती  है।  मेरे  क्षेत्र  में  एक  बड़े  निधन

 व्यक्ति  का  पुश्त  ग्रेजुएट  बना  |  वह  मेरे  पास

 आगरा  और  उस  ने  कहा  हि  मेरी  आयु-सीमा
 समाप्त  होने  में  केवल  तीन  महीने  बाकी  हैं,  मैंने

 पिया  की  जगह  के  लिए  एप्लिकेशन  दी  है,
 आप  दया  कर  के  डी  एम०  से  कह  दीजिए1
 आज  तक  उसको  पिया  की  भी  नौकरी  नहीं
 मिली  है  ।  अगर  सरकार  श्री  दास  चौधरी  के

 बिल  को  स्वीकार  कर  ले,  तो  निराश  वातावरण
 में  खुशी  पैदा  होगी,  मरुभूमि  में  'हरियाली  पैदा

 होगी  शर  यह  विश्वास  होगा  कि  हम  वास्तव  में

 समाजवाद  की  तरफ  बढ़  रहे  हैं  ।

 मुझे  आभास  मिल  रहा  है  कि  सरकार  इस

 बिल  को  एक्सेप्ट  कर  लेगी  |  यह  बहुत  अच्छे
 सदस्य  में  ग्रच्छा  पग  उठाया  गया  है।  मैं  इस  बिल

 का  समर्थन  करता  हूं  और  आशा  करता  हुं  कि

 इस  बिल  के  द्वारा  आयुसीमा  में  वृद्धि  की  जो

 मांग  की  गई  है,  सरकार  उस  को  स्वीकार  कर

 लेगी  ।

 SHRIMATI  M.  GODFREY  (Nominated-
 Anglo-Indiars)  :  Mr.  Chairman,  Sir,  I  rise
 to  support  the  Bill  for.raising  the  age-limit
 for  emp!oyment.

 By  the  time  our  young  boys  and  girls
 complete  their  education  they  are  about  22
 or  23  yrs.  of  age  and,  I  think,  at  least  2  to  3
 years  time  should  be  given  before  they  could
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 secure  8  good  job  in  Government  se  vice.
 Besides  that,  they  are  registered  in  the
 emp‘oyment  exchange  and  their  names  are
 kept  on  the  rolls  for  3  to  4  years  3  do  not
 think  that  these  young  boys  and  girls  shou'd
 suffer  for  the  fault  of  the  Government  that
 they  cannot  get  into  service  It  1s  not  their
 fault  they  are  not  getting  it.

 Then,  it  ts  very  distressing  for  us  to  see
 voung  boys  and  girls  roaming  about  from
 day  to  day,  lorming  long  queues  at  the
 employment  exchange  and  coming  back  at
 the  end  of  the  day  tota  ly  disappointed  It
 must  be  very  frustrating  for  them  after  hav-
 Ing  spent  so  much  money  on  education,  and
 a'so  it  must  be  disappointing  to  parents
 who  have  educated  them  and  who  are  wait-
 ing  for  their  support  It  i8  really  distressing
 to  see  these  young  boys  and  girls  loitering
 about  and  eating  into  the  earnings  of  their
 parents  Many  of  the  parents  mav  have
 retired  and  become  old  by  the  time  and  find
 it  difficult  to  support  ther  young  children

 So,  I  agree  that  the  age-limit  should  be
 raised  by  at  Jcast  3  years,  if  not  more,  so
 that  by  the  end  of  3  years,  they  could  try  to
 secure  some  employment,  if  not  the  correct
 employment  that  is  suited  to  their  quali
 fications

 Then,  if  the  age-limit  is  raised  for  emp-
 loyment,  it  has  al  o  to  be  raised  for  retire-
 ment  because  they  will  have  to  be  given  25
 vears  of  service  and  thenietued  50,  they
 will  have  to  go  up  to  the  age  of  60  years  In
 certain  cases,  it  may  not  be  very  pleasing  to
 the  Government  But,  I  think,  considering
 all  the  aspects  our  youth,  just  to  put  them
 into  service  and  give  them  a  good  start  in
 life,  we  should  do  something  to  remove
 then  despondency  and  let  them  fee!  that  the
 Government  ts  trying  all-out  to  help  these
 young  boys  and  girls  who  have  s  udied  ard
 who  perhaps  arc  very  capable  to  do  the  job>
 for  which  they  have  really  qualified

 l  strongly  support  the  Bill  and  1  request
 the  Gover  ment  to  reise  the  age-lumit  so
 that  our  young  boys  and  girls  will  really
 look  forward  to  the  future  with  a  little  more
 encouragement  and  they  will  also  not  get
 so  disappointed  as  they  are  feeling  now
 They  arem  king  a  mad  rush  to  get  some
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 sort  of  a  job  before  they  come  to  the  age
 fim  t,  with  the  result  that  weil-quatified!  boys
 and  girls  are  taking  lower  posts  which  really
 do  not  suit  them  and  it  is  really  frustrating
 to  them,  giving  them  dresatisfaction  in  whit-
 ever  they  do  So,  we  ate  getting  msiits  in
 services  and  misfits  everywhere,  If  we  ra  se
 the  age-limst,  our  young  boys  and  girls  will
 get  more  time  and  wider  scape  to  look  for
 the  correct  type  of  job  and  they  will  know
 that  they  will  have  enough  time  to  puvsue
 the  job  with  ease  and  with  full  con  s  Jeration
 and  thev  will  also  be  [itt  more  mature  to
 do  thet  job  properly

 With  these  words,  I  request  the  Govern-
 ment  to  consider  this  matter  very
 seriously

 att  भागीरथ  भवर  झाबुआ)  :  सभापत्ति
 महोदय,  माननीय  चौधरी  साहब  ने  आयु  विषयक
 छट  के  बारे  मे  जो  विधेयक  पेश  किया  है  उसका
 मैं  हादिक  स्वात  करता  हं  घौर  समान  करता

 हू  ।  देश  मे  लाखो  लोग  बेकार  हैं  और  रोजगार
 कार्यालयों  में  उनके  नम्बर  लगते  है।  कई  लोग
 कई  सालो  तक  अटाते  रहते  हैं,  उसके  बाद  भी
 उनको  नौकरी  नहीं  सिल  पाती  और  हसी  दर-
 मियान  जो  सेवा  की  निर्धारण  आयु  है  वह
 समाप्त  हो  जाती  है।  उसके  परिणामस्वरूप  बई
 लोग  जिन्दगी  भर  के  लिए  बेकार  हो  जाने  है  ।
 कई  लडको  और  लड़कियों  के  मा  बाप  हजारों
 रुपया  खर्च  करते  है।  उनको  पढ़ाते  है  और
 पढ़ाने  के  बाद  यदि  उन  को  नौकरी  नहीं  मिलती

 है  तो  उसके  कई  कारण  है।  गहे  तो  नौकरियाँ
 सब  को  मिल  नहीं  पाती  शौर  यदि  नौकरियाँ
 मिलती  है  तो  उन  का  नम्बर  लगता  हैं।  कभी
 कभी  यह  भी  होता  है  कि  उन  के  योग्य  नौकरियाँ
 नी  मिलती  है।  कोई  ग्रेजुएट  है  या  वीसी  ने
 टेक्निकल  विषय  में  शिक्षा  प्राप्त  वी  है,  लेकिन
 उस  के  लायक  नौकरी  नहीं  मिली  है  और  इसी

 दौड़धूप  मे  समय  निकल  जाता  है  तो  उसके  लिए
 बड़ी  भारी  कठिनाई  पैदा  हो  जानी  है,  वह

 बिलकुल  निराश  हो  जाता  हैं।  इस  लिए  मैं  ऐसा
 अनुभव  करता  g  कि  दास चौधरी  जीने  जो
 विधेयक  प्रस्तुत  दिया  है,  वह  अहुत  अच्छा  विधि-
 यक  है  |  सब  सदस्यो  ने  30  साल  तक  था  35  साल
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 तक  बढ़ाते  की  राय  दी  है,  मैं  इस  में  थोड़ा  सा
 संशोधन  बरना  चाहता  हूँ।  खास  कर  महिलाओं
 कौ  इस  में  बहुत  दिक्कत  होती  है,  इस  लिए  मैं

 अहंता  हूं  कि  महिलाओ  के  लिए,  हरिजन  और
 आदिवासियों  के लिए  यह  सीमा  35  साल  तक
 की  जानी  चाहिए  |  आप  जानते  है  कि  पिछड़े
 वर्ग  के  लोगों  को  पढाई  की  बहुत  बढ़िया  सुविधायें
 नही  मिल  पाती  है,  &  प्रायः  देहातों  के  स्कूलों  मे
 या छोते  स्कूलों  में  पढ़ते  है,  जहाँ  पढ़ाई  की

 हालत  इतनी  बुरी  हो  गई  है  कि  हर  साल  ठीक
 से  पास  नही  हो  पाते  ।  या  तो  फेल  होते  है  या
 अच्छा  डिवीजन  लेकर  पारा  नही  होते  है।  नौक-
 रियो  में  जो  फटे-दलित-पार्ट  बाते  है  या  बढिया
 डिवीजन  लेकर  पास  होते  है  उन्ही  को  प्राय-
 मिलता  दी  जाती  है  |  जो  थे  विलास  या  बिना
 नग्बर  के  पास  होते  है  उन् मो  कई  सालको  तक
 भटकना  पडता  है  और  भाग्य  से  कही  कोई  छोटी
 मोटी  नौकरी  मिलती  है  तो  आय  बी  समस्या
 ह. 16  कर  लड़ी  हो  जाती  है  1

 मैं  चाहता  हूँ  क्रि शासन  इस  विधेयक  को
 स्वीकार  करे।  इस  मे  महिलाओ,  हरिजन,
 आदिवासियों  के  लिये  सीमा  325  वर्ष  रखी  जाये
 और  दूसरो  के  लिये  १0  वर्ष  यह  सीमा  रखी
 जाये  1

 इन  शब्दों  क ेसाथ  मे  इस  विधेयक  का
 का  समर्थन  करता  हूँ।

 भी  मूल  कद  डागा  (पाली)  सभापति

 महोदय,  इस  विधेयक  वा  तो  मेरे  ख़्याल  मे  इस
 सदन  में  कोई  विरोध  नहीं  करेगा  और  सरकार
 की  तरफ  से  भी  बड़े  सहानुभूति  के  शब्द  निवलेगे
 सरकार  यही  बहेगी  कि  हमारी  पूरी  सहानुभूति
 है,  हमदर्दी  है,  हम  आँसू  बहाते  हैं,  मै  समझता  हूं
 कि  आँसू  बहाने  की  बात  सरकार  कहेगी।

 लेकिन  सवाल  यह  नहीं  है,  सवाल  यह  है
 कि  जो  जवान  शिक्षा  ग्रहण  करने  के  बाद  अपने
 भविष्य  का  निर्माण  करना  चाहते  हैं  और
 सरकार  की  गलती  के  कारण,  हमारी  शिक्षा
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 पद्धति  के  दोषपूर्ण  होने  के  कारण  जो  शिक्षा

 उन्होंने  प्राप्त  की  है,  उस  में  कोई  ऐसा  प्रधान
 उन  को  नही  मिल  सका  कि  वे  अपनी  आजी-
 विकी  को  कमा  सके  i  तो  इस  मे  सब  से  पहला

 कुसूर  तो  सरकार  का  है,  हेड  शिक्षा  पद्धति  का

 है  कि  जिस  &  शिक्षा  प्राप्त  करने  के  बाद  से

 इतने  पर्वत  नहीं  हो  पाते  कि  वे  अपने  भरोसे
 पर  खडे  हो  सके  ।  यही  सारे  कुसूर  की  जड  है

 अब  सरकार  शिक्षा  पद्धति  में  आमूल-चूल
 परिवर्तन  करने  की  बात  कहती  है  और  यह  कहा
 जा  रहा  है  कि  अब  शिक्षा  व्यावहारिक  होगी।
 अमी  हमारे  शिक्षा  मंत्री  जी  का  भाषण  हुआ
 था  जिस  में  उन्होने  कहा  था  कि  है  हम  शिक्षा
 के  अन्दर  बेसिक  थाने  लाना  चाहते  है।  जैसा
 कि  पाराशर  जी  ने  यहा  पर  कहा,  शिक्षा  पद्धति
 में  पूरा  परिवर्तन  होना  चाहिए  ।  हमारे  यहा  जो
 विद्यार्थी  बी०  ०  कर  लेता  है,  अच्छा  डिवीजन
 ले  जाता  है  उस  को  नौकरी  देने  का  क्या  तरीका
 है  ?  तरीका  यह  है  कि  बहू  नियोजन  विभाग  में
 अपना  नाम  लिखाता  है|  एक  तो  वैदे  ही  हमारे
 देश  मे  बहुत  कम  लोग  ही  पढ़े  लिखे  होते  हैं  और
 अगर  कोई  बी०  ए०  अच्छे  नियोजन  में  पास  कर
 लता  है  तो  उसको  भी  नौकरी  नहीं  मिलती  है
 ऐसी  हालत  में  वह  क्या  करे।  आप  देखे  कि

 दुनिया  में  32  लाख  ऐसे  लोग  सूसाइड  का  अटेम्ट
 करते  है  जिनको  कि  काम  नहीं  मिल  पाता  1  हम
 में  स ेखार  लाख  लोग  पकर्ड  जाते  है।  इस  में
 203  परसेन्ट  युवक  हिन्दुस्तान  में  सुसाइड  का
 कमेन्ट  करते  है  1  इस  दिल्ली  मे  300  के  आकड़े
 निचले  है  जो  कि  .आत्मह॒त्या  करते  है  1  ऐसी
 घटनाये  जीवन  में  मानसिक  पागलपन  पैदा  करती
 है।  जब  किसी  व्यक्ति  को  नौकरी  नहीं  मिलती

 है  तो  वहू  बया  करे  ?

 सभापति  महोदय  :  आप  इस  बात  पर

 आगुमेट  दीजिए  कि  उम्र  क्यों  बढ़ाई  जानी

 चाहिए  ।

 शी  भुजबन्द  ड्रामा  :  मैं  वही  बात  कह  रहा
 हू।  अगर  आप  ह-६ ह  नही  बढ़ायेंगे  तो  बह  व्यक्ति
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 [श्री  मूलचन्द  डाला]
 जिसमे  रजिस्टर  में  अपना  ना  लिखा  दिया  है
 उसको  नौकरी  नहीं  मिल  पायेगी  पति  वह  क्या
 करेगा  ?

 इसका  कारण  यह  है  कि  इस  देश  की  शिक्षा

 पद्धति  ऐसी  है  कि  युवकों  को  अपने  पैरों  पर
 खड़ा  होना  सिखाया  नहीं,  वह  गमा  सकते
 नहीं,  सरकार  उन  की  जिम्मेदारी  लेती

 नहीं  तोकिर  वह  क्या  करें।  सरकार  ने

 अनुसूचित  जाति  और  जनजाति  के  लिए

 कुछ  उम्र  बढाई  है।  200  रुपया  स्टेट्स  में  देते  हैं
 जब  तक  कि  नौकरी  नहीं  मिलेगी  लेकिन  जिन

 युवकों  ने  अपने  जीवन  के  कीमती  दिन  पढाई  में
 खर्च  किए  है,  अच्छा  डिवीजन  लेकर  पास  किया
 है,  जो  प्रतिभाशाली  है,  जिन्होंने  देश  के  लिए
 अपने  को  भेट  किया  है  वह  क्या  करे  1

 सभापति  जी,  आज  कल  हम  अखबारों  में
 पढते  है  कि  कुछ  लोग  हिप्पी वाद  वी  तरफ  जा  रहे
 है  ।  देश  में  कही  कही  गड़बड़  भी  सुनाई  पड़ती

 है।  आप  यह  मत  समझिये  कि  इनके  पास  कास
 नही  है,  ये समाज  का  वातावरण  खराब  करते  है,
 उन  का  जीवन  उनके  लिए  अभिशाप  है  और  इस
 समाज  के  लिए  भी  अभिशाप  है।  (ध्यान)  ...

 तो  मैं  यह  चाहता  हूं  कि कोई  जवान  आदमी
 जो  अच्छी  क्वालिफिकेशन  लेकर  नियोजन
 विभाग  में  अपना  नाम  लिखाता  है  और  नौकरी
 चाहता  है,  उसको  अगर  सरकार  समय  से  नौकरी
 नही  दे  पाती  तो  उसके  नए  है. ६.  बढ़ाई  जानी

 चाहिए।  (व्यवधान)...  और  जब  तक  उसको
 नौकरी  सरकार  नही  देती  है  तब  तक  उसको
 भत्ता  भी  मिलना  चाहिए।

 SHRIMATI  T.  LAKSHMI  KAN-
 THAMMA  (Khammam):  I  am  glad  the
 hon.  Member  has  brought  this  Bill  before
 the  House  that  the  age  of  recruitment
 should  be  enhanced.

 It  is  a  fact  that  many  people  do  not
 get  jobs  for  no  fault  of  theirs  because  of
 overage.  Here,  the  hos.  Member  also  has
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 mentioned  in  the  Objects  and  Reasons  about
 the  recommendations  of  the  Adim'nustrative
 Reforms  Commission.  Government,  in  view
 of  the  recommencations  of  ‘the  ARC  has
 relaxed  the  age  limit  from  24  to  26  in
 respect  of  candidates  wishing  to  compete  for
 the  All  Inda  Services.  The  Administrative
 Reforms  Commission  has  said  as  follows  :

 “The  upper  age  limit  operates  harshly
 when  applied  to  persons  who  might
 have  undertaken  the  course  of  reseatch
 after  cempleting  tleir  degree  or  wlio
 might  have  pursued  special  studies  in
 the  fie'ds  of  ergineering,  medicines  etc.
 Opportunities  have  increased,  of  late,
 for  the  pursuit  of  studies  in  such
 subjects  abroed  and  many  university
 graduates  have  been  taking  advantage
 of  this  opportunity  It  would  be  to
 the  advantage  of  Government  as  well
 as  the  Civil  Services  if  such  persons
 are  also  allowed  to  enter  the  Services
 through  competitive  examination

 On  the  floor  of  the  House  there  have  been
 many  discussions  held  to  express  the
 concern  of  the  House  to  the  fact  that  many
 graduates,  fist  class  graduates,  have  not
 been  coming  forward  for  the  Administrative
 Services.  The  concept  under  lying  the  All
 India  Services  is  mainly  to  maintain
 uniformly  high  standards  of  administration
 in  all  the  States  and  at  the  Centie  in  key
 activities.  This  concept  can  be  pursued
 only  when  these  services  could  attract  the
 best  possible  talent  available  in  the  country
 to  man  important  posts  both  m  the  States
 and  at  the  Centre  in  the  various  depart-
 ments.

 MR.  CHAIRMAN  :  Have  you  read  the
 Bill  ?  Please  read  the  Bill.

 SHRIMAT!]  T.  LAKSHMIKANTHA-
 MMA  IJ  have  read  the  Bill.  In  the
 Statement  of  Objects  and  Reasons  the
 recommendations  of  the  Administrative
 Reforms  Commission  are  referred  to.

 MR.  CHAIRMAN  :  Here  the  Bill  is
 confined  to  this  much.  The  Agenda  says  :

 Shri  B.  ्,  Daschowdhury  to  move  that
 the  Bill  to  provide  for  relaxation  of  age
 for  entry  into  public  services  in  certain
 circumstances  be  taken  into  conside-
 ration,
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 SHRIMATI  T.  LAKSHMIKANTA:
 MMA  :  In  the  Statement  of  Objects  and
 Rexsons  le  has  said  that  the  age  limit  for
 the  competition  examinations  may  be  raise
 to  6.

 MR.  CFAIRMAN  :  That  is  about  age

 SHRIMATI.  द  LAKSHMIKANTHA-
 MMA  :  About  the  competit:ve  cxamination

 MR.  CPAIRMAN  °  Tha’  will  be  cf  all
 services  That  concerns  all  services.  I  refer
 to  Administsative  Services.

 SHRIMATI  द  LAKSHMIKANTHA-
 MMA  :  Because  of  the  limited  time}  can-
 not  rcfer  to  Administrative  Se:  vices,

 MR.  CHAIRMAN  :  All  right.  You  go
 on.

 SHRIMATI  T.  LAKSHM!IKANTHA-
 MMA:  There  has  been  a  re  resentation
 fien.  some  ef  the  y  ungmen  as  well  as  those
 réorle  who  hase  gone  for  .prcial  services
 like  engineerng  and  othr  setvices  fr
 the  relaxation  of  age,  at  least  because  of
 the  difficulties  experienced  by  some  of  them.
 After  they  complete  their  gradua'’ion,  some
 of  them  go  abroad  for  highe-  traming  or
 In  science  and  wh  n  they  re.urn  they  can-
 not  appear  in  the  examinaton  because
 their  age  limit  AS  over.  They  said,  at  least
 there  shculd  be  relaxation  in  age  for  one
 or  two  years  for  such  persons  in  engineer  03
 and  other  fields,  that  this  should  be  inercva-
 sed  to  35.  There  has  been  an  instance  where
 the  age  limit  was  relaxed  ह 18  wa,  in  the
 Indian  Economic  Se-vice  when  for  the  first
 time  the  age  was  seluxed  for  one  year.
 The  maximum  age  i  mit  was  35  for  ore
 year.  If  opportunity  is  offered  to  all  persons
 irrespective  of  the  chances  already  taken
 who  are  telow  the  age  of  35  years  and  who
 Possess  requisite  qua'ifications  to  appear,
 for  entering  into  Alt  India  Services  m  a
 spec  al  recruitment,  many  brillant  young
 men  and  women  would  have  come  forward,
 by  this  relaxation  of  age.  Some  hon.  Mem-
 bers  have  also  referred  to  the  case  e.pectally
 of  women.  Most  of  the  boys  appearing  for
 these  competitive  examinations  for  resruit-
 ment  to  trese  all-India  servides  are  from
 the  public  schools.  We  know  tet  there  are
 also  those  who  study  in  the  rural  areas  in
 their  own  rural  schools  which’  are  not
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 public  schools,  and  who  have  their
 education  im  their  oun  places;  though
 they  are  brilliant}  men  and  women,
 because  of  lack  of  knowledge  of  these  com-
 petive  examinations,  they  are  not  able  to
 compete  for  these  services,  and  because
 thev  are  not  students  from  public  schools
 or  eminent  schools,  they  do  not  have  an
 opportunity  to  appear  in  these  competitive
 eximinatiors,  So  enhancement  of  the  age-
 hmit  will  help  such  young  men  and  women
 coming  fiom  the  rural  arens  also.

 The  Admini,trative  Reforms  Commission
 also  observed  that  the  examination  for  al'-
 India  services  does  no!  tnclude  any  subject
 normally  by  graduates  of  engineering
 sciences.  Though  engineering  graduates
 are-cligible,  none  but  the  hardiest  can
 take  the  examination  with  a  rea:onable
 tope  of  success  since  they  would  have  to
 make  an  entirely  fresh  study  of  subjects
 cutside  ther  earlier  pursuit.  It  was,  there-
 fore,  recommended  that  the  sucjects  to  be
 offered  at  comb  ned  competitive  examina-
 trons  for  non-technical  services  may  inchide
 engineering  subjects  as  well  as  subjects
 relating  to  the  medical  degrees.

 lam  very  thankful  to  you  for  your
 8  ving  me  this  cpportunity,  and  I  hope  that
 Government  will  keep  this  in  view  and
 re'ax  the  age-limit  by  one  or  two  years  for
 these  persons  who  have  specialued  in
 engineering  as  well  as  medical  sciences  80
 that  they  could  also  appear  for  the  all-India
 service  examination.

 oft  झारखंड  राय  (घोसी  ):  मान्यवर,  मैं  इस
 विधेयक  का  सादिक  समर्थन  करता  हूं।  मंत्री  जी
 को  मैं  बता  देना  चाहता  हु  फि  जब  तक  यहाँ
 पूंजीवादी  व्यवस्था  का  संपूर्ण  विनाश  नहीं  होगा,
 जब  तक  पूंजीवादी  व्यवस्था  का  विकास  पथ
 पर  चलना  बन्द  नहीं  फिया  जाएगा,  तब  तक
 बेकारी  की  समस्या  को  समाधान  संपूर्ण  रीति  से
 देश  में  नहीं  किया  जा  सकता  |

 इस  वक्त  मैं,  स्थिति  कितनी  भयानक  है,
 इस  झोर  आपका  ध्यान  आकृष्ट  करता  चाहता
 ह्  क्योंकि  यह  बिल  उसके  समाधान  का  थोड़ा
 16  प्रयास  करता  है।  अभी  हाल  में  एक  विज्ञापन
 किया  गया  था  जिसमें  28  हंजार  दरण॑तरास्तें  आई
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 [श्री  झारखंड  राय]

 लोवर  डिवीजन  बल्क  की  150  जगहों  के  किए,
 30  हजार  दरख़ास्तें  आई  सौ  पलकों  को  जगहों
 के  लिए  जिसमे  स्टैन्ड  माता  गया  था  हाई  स्कूल
 और  आधे  से  ज्यादा  ग्रेजुएट  और  पोस्ट  ग्रेजुएट
 थे  और  एक  तिहाई  उनमे  लडकियां  थी।  अभी
 55  पीसीएस  की  माँग  की  गई  थी  तो

 दरश्वास्तें  आई  5  हुजूर  जिनमे  सवा  चार  सो

 जुडिशल  मजिस्ट्रेट  मे  ।  कितनी  स्टेयरिंग  फिगर्स

 है,  57  हजार  के  करीब  ग्रेजुएट्स  लोग  बेकार  है।
 सारे  देश  से  डेढ़  करोड  के  लगभग  बेकार  है
 और  यह  दशा  हमारे  ही  देश  मे  नही  है,  संसार
 का  सबसे  बड़ा  पूंजीवादी  कौर  साम्राज्यवादी

 देश  अमरीका  भी  बेकारी  से  मुक्त  नहीं  है।  7
 लाख  से  70  लाख  के  बीच  बेकारी  वहा  फयक्चूएट
 करती  रहती  है।  इंग्लैंड  जैमे  देश  भी  बेकारो  से
 घिरे  रहते  हैं  7  संसार  का  कोई  पूंजीवादी  देश

 नही  है  जहां  बेकारी  न  हो  ।  बेकारी  समाप्ति  का

 एकमा त्न  यही  साधन  है  फि  समाजवादी  व्यवस्था

 सपूर्ण  रूप  से  कायम  की  जाए  t

 मान्यवर,  यह  विधेयक  इस  समस्या  के  समा-
 धान  की  और  थोडा  प्रयास  करता  है।  इसीलिए
 चतुर्मुखी ली  समर्थन  इस  विधेयक  को  मिल  “हा  है।
 मैं  यह  भी  कहूंगा  कि  55  साल  के  बाद  किसी
 को  ऐक्सटेंशन  न  दी  जाए  और  यहां  नहीं  कि
 सरकारी  नौकरी  मे  बल्कि  सी  भी  प्राइवेट
 नौकरी  में  नही  रखा  जाए।  कुछ  ता  बेकारी  का
 हल  हो  ऐलान  हो  कि  करियप्पा  और  थिमैया
 साहब  हिन्दुस्तान  के  जर्नल  है,  खुदा  ने  उनको
 उम्र  भी  काफी  दे  रखी  है,  पात्र-पात  हजार
 एकड़  के  फार्म  मैसूर  स्टेट  मे  उनके  खुले  हुए  हैँ
 और  बीच  बीच  मे  राष्ट्रीय  और  अंतर्राष्ट्रीय
 स्तर  पर  उनको  काम  मिलता  रहता  है  ।

 सभा  क्ति  महोदय  :  यह  भाप  किस  बिल  पर
 बोल  कहे  है  ?  आप  थिमैया  साह4  के  काम  पर
 बोल  रहे  हैं  या  अनएग्पक्लायमेट  पर  बोल  रहे  हूँ
 या  एज  बढ़ाने  के  बारे  में  बोल  रहे  है?  सारे
 सिद्धांत  झकझोर  सारी  बातें  इस  विधेयक  पर  नहीं
 सबसे  जा  सकते  -  जब  जब  मौका  आये  और  जो
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 भी  विषय  हो  दत्त  को  हर  समय  नहीं  रक्खा  जा
 सकता  ।  आप  जो  सब्जेक्ट  राज  चल  रहा  है
 उसी  तक  अपने  को  लिमिटेड  रखिये  1

 भी  झारखंड  राय  :  उसी  पर  बोल  रहा  हूं।

 सभापति  महोदय  तब  आप  दूसरी  बातें
 बयो  बीच  में  ला  रहे  हैं  ।

 भरी  झारखंड  राय:  ऐसा  नही  होना  चाहिये
 कि  जो  आदमी  रिटायर  हो  चुका  हो  और  पेंशन
 पाता  हो  उसी  कौ  दूसरे  काम  भी  मिल  जायें।
 जो  दूसरे  लोग  बेकार  हो  उन  को  उस  काम  पर
 लगाया  जाना  चाहिये  I  इस  तरह  से  दो  चार
 और  आदमियों  को  रोटी  मिलेगी।  अगर  इस
 तरह  से  देख”  जाये  तो  मैं  कोई  अप्रासांगिक  नहीं
 बोल  रहा  है।  एक  भाष  उदाहरण  देने  से  किसी
 को  चढ़  नहीं  होनी  चाहिये

 शायद  सरकार  को  इस  बात  का  ज्ञान  होगा
 और  राज्य  सरकारें  भी  इस  चीज़  को  जानती
 है  कि  इस  बेकारी  के  कारण  नौजवानों  में
 त्रिसिनेलिटी  बढ़ती  जा  रही  है,  डकैतियां,
 कोरिया  कौर  दूसरे  प्रकार  के  ग्राहको  मे  आज
 शिक्षित  लोग  एक  प्रार्गेनाइज्ड  तरीके  से  हिस्सा
 ले  रहे  हैं।  इस  तरह  की  वारदाते  बिहार,  उत्तर

 प्रदेश,  पंजाब  और  बंगाल  से  हुई  हैं,  यह  चिन्ता
 का  विषय  है।  बेकारी  दूर  होती  भाहिमे,  बेकारी

 दूर  करने  का  प्रयास  किया  जाता  चाहिये।  इस
 खि  में  एक  छोटा  सा  उपाय  सोचा  गया  हैं  कि
 उम्र  को  बढ़ा  दिया  जाये  ।  इस  को  सरकार  को

 पूरी  तरह  पर  स्वीकार  कर  लेना  चाहिये  |  केवल

 सहानुभूति  दिखता  देना  और  थोड़े  से  आँसू
 बहा  देना  काफी  नहीं  है।  जब  दोनों  तरफ  के
 लोग  इस  का  समथन  कर  रहे  हैं  तो सरकार  को
 भी  इसे  मान  लेना  चाहिये  i

 इस  समय  मैं  शिक्षा  प्रणाली  भारी  बालों  में

 नहीं  जाना  चाहता  ।  आजादी  के  बाद  पच्चीस
 साल  तक  के  जमाने  में  शिक्षा  प्रणाली  में  जो

 दोषपूर्ण  बल्द  रही  उस  की  ओर  सरकार  का

 ध्यान  नहीं  गया  in  उस  का  सुधार  नहीं  किया
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 गया,  इस  लिये  बे कांसी  बढ़ती  चली  जा  रही  है  1

 यूनिवर्सिटियां  और  कालेज  आज  असन्तोष  के
 केन्द्र  बने  हुए  हैं  क्योंकि  वहां  से  निकलने  के  आद
 बेरोजगारों  को  काम  नहीं  मिलता  है।  यह  छोटे
 छोटे  सुझाव  है  जिन  पर  यदि  सहानुभूति  के  साथ
 बडों  कदम  नहीं  उठाया  गया  तो  सचमुच  बेकारी
 की  समस्या  का  समाधान  नहीं  हो  सकता  1  इस
 लिये  इस  समाज  और  शासन  के  कर्णधारों  का
 ध्यान  दिलाने  के  लिये  माननीय  श्री  दास चौधरी
 में  जो  बिल  पेशन  किया  है  मैं  उस  का  समर्थन
 करता  हूं  और  चाहता  हु  कि  सरदार  केवल

 सहानूभूति  की  बात  न  कह  कर  इस  को  स्वीकार
 करे।  इस  से  पुरा  समाधान  तो  नहीं  होगा  इस
 समस्या  का,  लेकिन  फिर  भी  थोड़ा  मा  प्रयास
 जरूर  होगा  ।  अगर  एक  आदमी  पच्चीस  साल
 की  आयु  तक  काम  नहीं  पा  सबा  तो  वह  30  35
 साल  की  उग्र  तक  प्रयास  करके  किस्मत  कहूँ  तो
 किस्मत  आजमा  सकता  है  और  चांस  कहूँ  तो
 चांस  ले  सकता  है।  कुछ  भी  हो  उस  की  30-35
 साल  तक  प्रयास  करने  का  मौका  देना  चाहिये।
 इज  ज  को  मान  लेने  में  सरकार  को  गुरेज
 नही  होना  चाहिये।

 इन  शब्दों  के  साथ  मैं  इस  विधेयक  का
 समर्थन  करता  हूं

 SHRI  SHYAM  SUNDER  MOHA-
 PATRA  (Ba'asore)  ;  Mr.  Chairman,  Sir,
 when  we  are  proceeding  towards  socialism,
 It  as  very  d  fficut  to  bcleve  that  there  will
 be  millions  of  peop'e  today  in  our  country
 who  will  not  be  able  to  get  into  jobs  because
 their  age  has  crossed  a  limit,  It  ts  unfor-
 tunate  that  till  now  we  have  not  inserted
 a  clause  in  our  Constitution.  giving  every

 tle  right  to  work  or  the  right  as  it  is
 in  the  societ  Constitution,

 Sccialism  presupposes  that  we  should
 80  towards  the  fcrmation  of  an  egalitarian
 society.  That  is  the  basis  or  the  objective
 of  socialism.  Merely  because  some  people
 have  clossed  the  age  for  no  fault  of  theirs,
 because  they  have  no  money  to  prosecute
 their  studies,  or  there  are  tribals  and  Hari-
 Jans  who  go  to  the  educational  institutions
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 at  a  higher  age,  for  them,  this  should  not
 form  any  basis  on  which  they  will  not  be
 taken  into  jobs,

 In  our  country—if  [  may  quote  some
 statistics—there  aré  more  than  ore  million
 people  who  are  ed  ‘cated,  and  I  do  not  know
 how  many  millions  are  there  out  of  55
 crores  of  Indians  who  are  after  the  services,
 As  we  know,  my  own  experience  is  after
 all  a  man  beoomes  clerk  only  to  get  into  the
 job.  I'am  telling  you  about  miflicns  of
 clerks  in  ovr  coun'ry  and  especially  those
 who  occupy  smaller  positions  like  kha'asis
 peons,  etc.,who  are  in  great  force.  Does
 it  require  that  they  should  be  below  25  years
 cf  ag:  r  A  man  becomes  qualified.  As  far
 as  his  qualifications  are  conccrned,  we  say
 that  he  is  qualified.  He  may  be  ha.ing  the
 minimum  requirement  as  far  as  his  edu-
 cational  qualifications  is  conc«rned.  But  as
 far  as  experience  is  concerned,  the  expe-
 rience  which  he  ga‘hers  through  the  years
 has  also  got  to  be  taken  into  considera-
 tion.

 Mr.  Daschowdh  ry,  by  moving  this
 resolutions,  hs  focussed  the  attention  of  the
 whole  country  on  this  dispal  picture  we
 have  that  there  are  mi'lions  who  have
 sufficient  educa  io  aid  experience  but  be-
 cause  they  have  crossed  a  certan  age,  they
 cannot  get  a  job  It  is  very  difficulty  to  get
 the  names  passei  thro  ‘gh  the  employment
 exchange  to  the  various  governmental  and
 other  orguntaiions.  Hundreds  of  people
 tell  me  that  ualess  they  go  through  abnor-
 mal  means,  it  is  no  possible  to  get  their
 name>  passed  through  employment  excha-
 fges.  I  was  going  through  the  Lok  Sabha
 dehates  and  I  found  that  Dr.  VKRV  Rao
 himself  said  two  years  ago  that  while  he
 was  moving  in  his  constituency,  hundreds
 of  middle-clas:  peopte  and  students  told  him
 that  without  unnatural  means,  it  is  very
 difficult  to  get  the  names  routed  throu  th  the
 employment  exhange.  Perh'ps  he  meant
 the  hush  money  to  be  given  to  the
 officers  and  staff  in  emoloy.neat  ex  hanges.
 So,  it  shou'd  bs  coniidered  upto  30  or
 35  years.  है  is  a  very  sound  proposal
 brought  to  the  notice  of  the  country  for
 the  first  time.  If  I48,  IPS  and  other
 officers  who  are  24  or  23  years  old  who
 have  no  experience  in  society  can  claim  to
 be  heads  of  public  sector  orgnisation  or
 district  collectors  or  superintendents  of
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 police  and  so  on  having  in  their  hands  the
 ze‘ponsibi!  ty  for  the  safety  and  tranquility

 cf  the  zore,  there  tsmo  reason  why  these
 who  fave  experience  in  life,  because  more

 aye  means  mo  6  experience  should  be  denied
 the  opp  rtuntty  of  getting  a  job  The  Bill
 has  man)  good  giouncs  anda  sound  basis
 So  Gaveinment  should  consider  relaxing
 the  age  Inmit,  particularly  in  veiw  of  the
 fact  that  the  emplovment  exchanges  are  no
 prous  orgunisations  tc  day

 क्री  राम  भगत  पहचान  (रोसैया)  :  समा-

 पति  महोदय,  देश  के  सम्मुख  आज  बेकारी  की
 समस्या  एक  गम्भीर  समस्या  है।  हमारे  किसान
 और  मजदूर  बहत  आशा  भरी  निगाहे  से  तथा
 सैक्रिफाइस  करके  अपने  बच्चों  को  शिक्षा  दिलाते

 हैं।  जब  वे  अपनी  शिक्षा  समाप्त  करते  है  तब
 उनकी  आय  बहुत  ज्य  दा  हो  जाही  है  ।  जैसी
 समस्या  आज  बेकारी  वी  है  उसको  देखते  हुए
 बम  आयु  मे  था  जो  आयु  इस  समय  निर्धारित
 है,  उसमें  किसी  के  लिए  भी  नौकरी  पाना  बहुत
 कठिन  बात  है।  इसलिए  श्री  दास  चौधरी  ने  जो
 बिल  रखा  है,  इनका  मै  सादिक  समर्थन  करता

 हि।  अपने  निर्वाचन  क्षेत्र  के  कई  युबनों से  मै
 परिचित  हूँ  जिन्होंने  अच्छी-अच्छी  डिप्रिया  प्राप्त
 बर  रखी  है,  अच्छी  क्लास  में  परीक्षाये  पास  की
 है  और  कई  वर्ष  बीत  गए  है  लेनिन  उन्हे  सर्विस
 नहीं  मिल  संधि  है।  जब  समय  पर  नौकरी  नहीं
 मिलती  है  तो'  युवकों  में  मिर  शा  बेदा  होता  स्वा-
 भाविक  है  ।  नौकरी  पाने  के  लिए  जो  प्रायु
 निर्धारित  है  जब  वे  उसको  पार  कर  जाते  है
 और  नौकरी  पाने  के  ग्रोवर  नही  रहते  है  तो  बेह
 निराशा  और  भी  बढ  जाती  है।  इस  रास्ते  बने-
 मान  गम्भीर  समस्या  को  सुलझाने  के  लिए.
 नौकरी  याने  की  आयु  को  बढाया  ही  जाना
 चाहिए  लेकिन  साथ-साथ  जाए  ए०  एस०  और
 आई०  पी०  एस०  आदि  के  लिए  जो  आपने
 कंपीटिटिव  एग्जामिनेशन  रखे  हुए  है  और  जिस
 में  कम् पीट  करते  के  लिए  आप  दो  चांसेस  रेते  हैं,
 उनको  भी  आपको  कम  से  कम  चार  चालीस  कर

 देता  चाहिए ।  जसी  स्थिति  है  उसको  देखते  हुए
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 एज  में  भी  रिलैक्सेशन  देना  निहायत  बकरी  है  |

 इन  शब्दों  के  साथ  मैं  दास  चौधरी  के  किस
 का  आशिक  समर्थन  करता  हैँ  qT

 aft  एम०  रामगोपाल  रंडी  (निजामी-
 बाद)  सभापति  महोदय,  मैं  इस  बिल  का
 समर्थन  करता  हूँ  । आपोजीशन  की  ते  फ  से  यह
 कहा  गया  है  कि  गवर्मेट  सिर्फ  आसू  पोछने  का
 कार  करती  है।  यह  उसकी  बड़ी  भूल  है।
 शायद  वही  लोग  ऐसा  व  रते  होगे  ।  उनको  यह
 जानना  चाहिए  कि  हम  जो  करने  है  सच्चाई,
 सिनसेरिटी  और  पूरे  विश्वास  के  साथ  करते  है।

 जो  बिल  पेश  किया  गया  है,  उसमे  एक  दोष

 रह  गया  है  1  इसको  पढने  से  ऐसा  मालूम  होता
 है  कि  देश  के  सब  के  सब  लोगो  को  यवन मेट  की
 नौकरी  मिल  जायेगी।  शायद  हर  ०५  ग्र  दम
 यह  सोचना  शुरू  कर  दे  कि  चूकि  श्री  दास
 चौधरी  ने  एज-लिमिट  बढाने  का  बिल  पेश  क्या।
 है,  इस  लिए  अब  सबको  गर्वनमैंट  सर्विस  मिल
 जायेगी  ।  आखिर  देश  के  क्ति ने  लोग  गषर्नम्ट
 सर्विस  ब  रते  हैं  ?  सेंट्रल  ग  चोट  एम्ल।ईज  20
 लाख  में  ज्यादा  नही  है  ।  अगर  पब्लिक  अब-
 टेजिग्ज  को  भी  ।  लिया  यय,  तो  उनकी  सरया
 50  लाख  से  ज्यादा  नहीं  नेगी  |  मन  स्टेट  गाना

 मेट्स,  म्यूनिरिपश्टीज,  पंचायतों  और  जिला
 परिषदों  वर्ग रह  के  एम्पलाइज  50  लाख  से
 ज्यादा  नहीं  होगे  -  इस  6रह  प्र  मुल्क  में  गबन-
 मेट  'एम्पलाइज  एक  बोर्ड  से  ज्यादा  नहीं  है।
 इसका  मतलब  यह  है  कि  देश  के  सिर्फ  दो  फीसदी
 लोग  ही  गवर्नर  ट  किस  में  आ  सकते  है,  ब।की

 नही  ।

 अगर  देश  की  पापुलेशन  का  जायजा  स्वयं
 जाये  तो  बीस  साल  तक  बी  उम्र  क  लोग  लग-
 भग  20  करोड़  कौर  पत्ता-साठ  साल  से  ऊपर
 की  उम्र  के  लोग  लगभग  5,  6  करोड़  होगे  ।  इस
 तरह  हमारी  ही  नग  पॉपुलेशन  करीब  30  करोड़
 आदमियों  की  है।  उसमें  से  सिर्फ  एक  करोड़
 आदमियों  को  गंबर्मिमिट  सविता  सिंख  सकती  है
 और  बाकी  29  करोड़  आदमियों  को  .कोई  ते
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 काम  देते  के  लिए  ज़्यादा  इडस्ट्रीज  होता  चाहिए।
 जब  अा दमों  #  ।लिफाफा  होता  है,  तो  उसके  लिए

 एज-लिमिट  द 2  कोई  सवाल  नही  होता  है  t

 एज-लिपट  जरूर  बढाई  जानी  चाहिए
 लेकिन  उसके  लिए  मेरी  रिजाज  दूसरी  हैं।  फिल-

 हाल  एज-लिमिट  कम  होने  वी  वजह  से  सिफ

 सिटी-डेल्  को  ज्यादा  नौकरियाँ  मिल  रही
 है।  बे  तीन  साल  के  बच्चे  को  क्डिरगार्टन  से
 भेज  देते  है  of  इस  तरह  वह  बच्चा  बीस,
 इक्कीस  साल  ठ्  परेड  हो  जाता  है  ।  इसके

 मुकाबले  में  मैं  पचीस  सान  की  उम्र  में  ग्रेजुएट
 बन।  ।  च्  कि  मुझे  नौकरी  का  माका  नही  मिला,
 वर्मा  0  मुझे  पालिटिक्स  मे  भाना  पड़ा।  गाव
 वाले  पांच  साल  से  पहल  अपने  बच्चे  वो  स्कूल  में

 नही  भेजते  है।  उसके  किए  झपने  बच्चो  को
 टाउन  के  स्कूल  में  भेजना  मुक्ति  हो  जाता  है,
 क्योकि  उन्हे  डर  रहता  है  बच्चा  शहर  में
 जाकर  सिगरेट  पना  और  दूसरी  बुरी  आदते
 सोख  जायेगा,  या  बस  बर्ग रह  के  नीचे  भरा
 जायेगा  |

 इस  लिए  अगर  गोवा  के  लोगो  को  गवर्नमेंट
 सलीम  मे  ज्यादा  २प्रेजेन्टेशन  देना  है,  तो  एज-
 लिमिट  बढ़ाना  जरूरी  है  |  अभी  तक  हटाने  हरि-
 जनों  और  ट्राइ बल्ज  के  लिए  एज-लिमिट  बढ़ाई
 है।  चू  कि  तेलगाना  एरिया  बैकवर्ड  है,  इसलिए

 वहाँ  के  लिए  भी  एज-लिमिट  बढ़ाई  गई  है।
 नौकरी  के  लिए  एज-लिमिट  बढाता  बहुत  जरूरी

 है,  ताकि  गाँवों  बालो  को  गवर्नमेंट  सं बिस  में

 कुछ  ज्यादा  मौके  मिले।  मै  इस  बिल  की  पुरशोर
 ताईद  करता  हू  t

 sh  नाराज  अहिरवार  (टीकमगढ़)  :
 सभापति  महोदय,  मै  सरकारी  नौकरियों  के  लिए
 उच्  बढ़ाते  सम्बन्धी  इस  बिल  वा  सेन  करता

 हूं  1  हम  देखत ेहैं  कि  हमारे  देश  में  पढ़े  लिखे
 लोगो  की  सख्या  बत  बढ  रही  है।  रोजगार

 दफ्तरों  में  हाथों  चौ  साया  मे  ताम  रजिस्टर्ड
 होते  हैं.  लेकिन  स्थिति  यह  है  कि  अगर  पचास

 जाएँ  निकृति  हैं,  तो  पात्र  हजार  जोग  इंटरव्यू
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 के  लिए  पहुचते  हैं।  इसी  तरह  चक्कर  काटते-
 काटते  उनकी  25  साल  भी  शरायु  पूरी  हो  जाती
 है  जो  सरकार  के  नियम  के  अनुसार  निर्धारित
 है  और  उनको  बोई  जगह  नहीं  मिल  पाती  है  ny
 ऐसी  सूरत  मे  यह  बहुत  जरूरी  है  कि  उनके

 लिए  सर  विचार  करे।  उसने  उनका  दोष
 नही  है  उन्होंने  गे टाइम  के  अंदर  हाई  स्कूल
 या  मुद्रित  या  हायर  सेकंड़  कर  लिया  लेकिन
 सवार  उनको  नौकरी  नही  दे  पाती  है  1  यह
 सरकार  का  दोष  है।  इसलिए  उनकी  उमर  पूरी
 हो  जाती  है  और  वह  बेकार  हो  जाते  है  t

 VW  brs.

 अभी  मध्य  प्रदेश  सरकार  ने  25  साल  की
 जगह  28  साल  कर  दिया  है।  इसलिए  हैं  सर-
 वार  स  निवेदन  करता  हूँ  कि  सरकार  इस  बात
 पर  बडी  गीत!  से  विचार  बारे  कि  देश  में  जो
 लोग  बेकार  धूर  ते  रहते  है,  उनको  नौकरी  टाइम
 से  नहीं  मिलती  है  तो  जसे  कुछ  पदों  के  लिए
 केन्द्रीय  सिर  ने  30  साल  क्या  है  ऐसे  ही
 उनके  लिए  भी  कर  दिया  जाय  ताकि  चिन्ह
 नौकरी  नहीं  मिल  पाती  है  उनको  नौकरी  मिल
 सके  ।  25  साल  मे  उनको  कोई  नौकरी  नही
 मिलती  तो  बह  कसी  काम  के  नहीं  रहते  ।
 जगह  जगह  मारे  मारे  फिरते  हैं।  पाटिया  गलत
 तरीके  से  उनको  इस्तेमाल  करती  है,  कही  खरादो-
 लग  कराती  हैं,  कही  कुछ  कराती  है।  कानून

 व्यवस्था  भी  इससे  भग  होती  है।  इसलिए  सर-
 बार  को  गंभीरता  से  बिचार  करना  चाहिए  और
 उनकी  नौकरी  की  उमर  बढ़'ता  चाहिए  ताकि
 उन  लोगो  को  काम  मिले  और  बहु  देश  के  अच्छे
 मसालिक  बस  सके  |

 ‘

 sel  seat  के  साथ  में  ४स  बिल  का  सम-
 थेन  करता  हूँ  1

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND  IN
 THF  DEPARTMENT  OF  PERSONNEL
 (SHRI  RAM  NIWAS  MIRDHA)  :  Mr
 Chairman,  Sir,  the  Bill  that  js  before  us,
 broadly,  says  that  the  age-limit  for  entry
 into  Government  service  should  be  raiseg
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 to  the  extent.of  time  that  a  person  has  been
 registered  with  the  employment  exchange.
 But  the  main  trend  of  the  debate  has  ben
 that  there  should  be  a  higher  age-limit  for
 entry  into  Govrnment  service  so  that  the
 rural  people,  the  backward  class  06096  and
 unemployed  people  could  get  an  opportunity
 of  competing  for  entry  into  Government
 service.

 Thee  are  a  lot  of  difficu'tes  in  the
 implementation  of  this  Bill,  Bit  l  will  not
 take  a  very  technical  view.  If  a  technical
 view  is  taken,  iy  crn  even  be  said  that
 the  type  of  limitation  that  is  envi  aged  in
 this  would  be  unconstitutional,  Thats
 what  the  Ministry  cf  Law  and  =  Sccial
 Justice  have  advised  us  They  say  :

 “The  discrimmation  resulting  from
 such  provisions  would  appear  to  be  viol-
 ative  of  the  principles  of  equality  of
 opportunity  in  matters  relating  to
 cmployment  or  appointment  to  an  office
 enshrined  in  article  16  (l)  of  the  Cons-
 titutien,  Such  a  classification  does  not
 satisfy  the  test  of  a  reasonable  classifi-
 cation.

 But,  as  I  said,  I  will  not  take  8  techn-
 ical  view  because  the  Government  is,  broa-

 ly,  in  agreement  with  the  approach  that
 the  age-limit  should  be  raised

 We  not  ०  lv  egree  with  this  proposition
 but  we  have  alreacy  started  actirg  on  this.
 Many  instances  were  also  given  by  Shri
 Daschowdhury  himself  that  the  Government
 has  increased  the  age-lumit.  The  latest  insta-
 nee  is  that  of  an  increase  in  the  age-limit
 for  IAS  and  other  services  fcr  which  a
 jo  nt  copetitive  examinnation  is  held  where
 it  has  been  raited  ficm  24  to  26.  Then,
 there  has  been  an  increase  of  5  years  for
 all  engineering  services  where  a  technical
 engineering  degree  or  diploma  is  necessary.
 It  means  that  30  years  age  has  been  prescr-
 ibed  for  various  engineering  services.

 The  House,  of  Course,  krows  that  for
 Scheduled  Castes  and  Scheduled  Tribes,
 there  is  an  overall  cor.cession  which  means
 that  they  get  an  extension  of  5  years  over
 whatever  limit  applies  to  other  Candidates.
 Similarly,  physically,  physically  handicapped
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 people  also  get  ada  advantege  of  5  sears.
 Ex-soldiers  also  get  some  adva  tuge  so  far
 as  their  entry  into  Government  servive  is
 concerned.

 What  I  mean  to  say  is  that  the  Gover
 nment  agrees  with  the  broad  arproach  of
 the  hon.  Member  and  other  Members  who
 have  spoken  on  the  Bill  that  the  age—limit
 should  be  increased.  We  have  bee  acting
 on  this  proposition  that  the  age-limit  should
 be  increased.

 Now,  Sir,  a  lot  of  discussion  had  cent-
 red  round  the  problem  of  unemployment.
 As  you  had  tiglily  observed  more  than
 o:ce,  this  is  no‘  re  dy  a  discussion  on
 general  prcb’en  of  unemployment  which
 Government  is  tackling  in  many  different
 vways.  Bit  merely  increasing  the  age  limit
 would  not  solve  the  prcben  of  unemploy-
 ment  at  all.  If  we  increase  the  age  limit,  it
 would  not  create  jobs  If  we  assume,  as
 some  hcn.  members  seem  to  have  done,
 that  merely  r:  ising  the  age  limit  as  stipul-
 ated  in  this  Bill  would  automatically
 result  in  lim  nation  of  unemployment,  it
 is  not  correct,  because  it  will  not  make  eny
 substantial  contribution  towards  the  solut-
 ion  of  this  Prob'em.

 There  is  another  Point.  About.  42  Per
 cent  of  persons  who  are  registered  with
 Employment  Exchanges  are  already  in  some
 seivice  or  other.  Some  figures  were  given
 here  about  the  number  of  people  who  are
 registered  with  Employment  Exchanges,  and
 the  impression  one  gets  from  that  is  that
 all  of  them  are  unemployed  which  is  not
 true.  As  much  as  42  per  cent  of  the  people
 who  are  registered  with  Fmp'oyment  Exch-
 anges  are  already  employed,  but  they  have
 got  themselves  registered  with  Employment
 Exchanges  to  better  their  prospects.  That
 means,  if  you  increase  the  age,  probably
 these  em-loyed  persons  who  are  registered
 with  Employment  Exchanges  may  get  better
 advantage  because  they  would  also  apply
 and  be  eligib'e  for  those  posts.  Merely
 getting  on  self  registered  with  Employment
 Exchange  for  &  certain  period  does  not
 confer  an  asolute  advantage  only  on
 unemployed  people.  It  givs  advantage  to
 some  one  who  is  employed  also  and,  to
 that  extent,  he  will  also  hinder  unemployed
 people  getting  some  jabs,  So,  Probably,
 our  approa h  will  not  be  a  correct  one  if
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 we  insist  that  pedple  who  are  registered
 with  Employment  Exchanges  should  get  an
 extension.  What  the  general  approach  sho-
 uld  be  if  you  really  want  to  help  the  rural
 and  other  backward  People  is  that  the
 general  age  for  entry  into  government  service
 should  be  relaxed,  should  be  extended,  and
 that  is  what  the  Govrenment  is  actually
 doing

 Something  wads  said  about  the  rural
 people  starting  their  education  late  and  not
 being  able  to  compete  with  city  people.  It
 is  true;  that  does  happen.  People  from  back-
 ward  communities  take  long  to  flower.  They
 start  their  education  late;  their  homes  are
 not  cultured  or  families  educated;  their
 parents  cannot  help  them  in  their  studies
 as  the  city  people  or  the  high  class  people
 can,  It  is  true  that  there  is  certain  disadv-
 antage,  and  this  «  isadvantage  can  be  resol-
 ved  at  least  partialy  by  extending  the  age
 which  really  Government  is  doing.

 A  lot  of  other  things  were  said  into
 which  I  reed  not  go  now:  It  was  mentioned
 that  the  age  of  retirement  should  be  raised
 whereas  the  argument  is  given  the  other
 way:  to  reduce  unemployment,  we  should
 reduce  the  ege  of  retirement  so  that  more
 jobs  could  be  created  and  People  could  join
 government  service.

 Something  was  said  about  the  deffective
 system  of  education.  Ido  not  think  that
 this  is  the  place  where  we  should  debate,  to
 what  extent  our  education  is  employment-
 Oriented,  in  what  manner  it  should  be  imp-
 roved,  and  so  on.  This  is  not  the  time
 when  we  should  get  into  this  sort  of
 argument,

 The  Bill  before  us  has  a  very  limited
 compass  and  has  a  definite  aim.  Govern-
 ment  fully  agrees  with  the  basic  apprcach
 of  the  hon.  Member  in  bringing  forward
 this  Bill,  but,  as!  said,  this  will  not  help
 even  the  purpose  which  he  has  in  mind.
 Government  fully  accep’s  the  spirit  in
 which  this  Bill  has  been  brought  forward
 the  spirit  in  which  the  hon.  members  have
 supported  this.  And  it  willbe  our  endea-
 vour  to  make  revisions  in  future  also  in  the
 spirit  of  the  views  expressed  by  the  hon.
 members,

 ¥  would,  therefore,  req  cet  the  hon.
 Member  act  to  press  this  Bill,  His  purpose
 has  been  served.  He  has  highlighted  a  pro-
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 blem  which  was  already  before  the  Govern-
 ment,  But  this  discussion  has  also  helped
 us  in  understanding  the  various  aspects  of
 the  problem.  Government  will  certainly
 take  these  views  into  account  as  it  has
 already  been  doing,  and  we  will,  where
 necessary,  raise  the  age  of  entry  into  govern-
 ment  service  and  see  that  whatever  disad-
 vantages  the  rural  and  other  backward
 people  suffer,  are  eliminated  and  minimised
 to  the  extent  possible.

 With  these  words,  I  would  request  the
 hon.  Member  that  he  may  not  kindly  press
 his  Bill.  Government  would  certainly  keep
 his  view  and  the  views  of  the  other  hon.
 members  in  mind  while  formulating  its
 future  policy.

 MR,  CHAIRMAN  :  Mr.  Daschowdhury
 are  you  withdrawing  your  Bill  ?

 SHRI  B.K.  DASCHOWDHURY  :  Not
 yet.  Let  me  say  a  few  words,  Sir.

 The  hon.  Minister  has  said  only  a  few
 words  though  it  is  very  important  no  doubt.
 But  two  arguments  have  been  put  forward
 here.  Though  he  has  not  gone  so  far  about
 the  technically  and  the  constitutional  provi-
 sions,  but  indirectly  he  has  mentioned  that
 there  will  be  a  bar  under  Art  6  of  the
 Constitution  which  forms  the  fundamental
 part  of  the  Constitution  of  India.  But,  as
 a  matter  of  fact,  {  cannot  understand  why
 there  will  be  a  bar  even  if  the  Government
 accept  the  provisicns  of  this  Bull.

 Art  I6  of  the  Constitu  ion  simply  says:
 “There  shall  be  quality  of  opportunity

 for  all  citizens  in  maiters  ielating  to
 employment  or  appointment  to  any  office
 under  the  state.

 No  citizens  shall,  on  grounds  only
 of  religion,  race,  casts,  sex,  descent,
 place  of  birth,  residence  or  any  of  them,
 be  ineligible  for......

 SHRI  1... ड  RAM  GOPAL  REDDY  (N:za-
 mabad)  :  Age  is  not  there.

 SHRI  B.K.  DASCHOWDHURY  :
 *+,,.0r  di  criminated  against  in  res-

 pect  of,  any  employment  or  office  under
 the  State.”
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 There  are  two  questions  There  shall

 not  be  any  discrimination  regarding  sace,
 caste,  sex,  descent,  religion,  etc  and  equal
 opportunity  should  be  given

 MR  CHAIRMAN  There  ts  nothing
 mentioned  about  age

 SHRI  8  K  DASCHOWDHURY  I
 wil  fin  sh  within  my  time  Please  alow
 reto  preceed  with  my  argiments  These
 are  the  two  things  Equal  opportunity  or
 equal  protection  clause  1S  gtided  by  this
 Art  4  where  it  is  clearly  stated

 “The  Stat.  shall  not  deny  to  any  person
 equality  before  the  law  or  the  equal
 protcction  of  the  laws  with  n  the  ter:
 tory  of  India  1

 So,  one  ts  overlapping  with  the  other
 Now  assuming  that  the  Gove  nn  ent  is  going
 {y  accept  th*  Bill  wm  ftoro  will  tnue  be  any
 form  of  discrimination  ?  Is  there  any  r0ta  of
 ciscrimination  ?  It  ts  in  general  It  3s  not
 tused  on  any  custom  It  i5  not  based  on  any
 tlacc  cf  birth  It  is  not  based  on  religion
 So,  all  citizens  will  come  All  persons  eligib  €
 within  certain  limits  will  come  under  this
 Art  14  siys  what  ?  Equal  protection  an!
 equality  before  law  Equality  before  law
 What  does  it  nean?  Equal  means  equal
 arrong  equals  That  does  not  mean  that
 ty  Art  4  of  the  Constitution  of  India  the
 powers  of  the  Minister  are  equal  to  the
 powers  of  Members  of  Parliament  No
 The  powers  of  a  Member  of  Parliament  ac

 equal  to  the  other  members  of  Parliament
 Lqua!  among  equals  and  the  the  powers  of
 the  Jion  Minister  are  certainlv  equal  among
 his  own  collcagues

 So,  I  dv  not  unders@md  why  this  thing
 has  been  biought  in  that  this  is  the  advice
 of  the  Law  Ministry  The  hon  Minister  has
 not  gone  so  far  in  his  techn  cil  difficulties

 The  00  er  point  raised  by  he  hon  Mims
 ter

 SHRI  RAM  NIWAS  MIRDHA  As  I
 said  in  my  speech,  the  view  of  the  Law
 Mimstry  os  that  this  will  not  be  a
 reasonable  classification  and  we  are  creat-
 ing  a  class  wht.h  will  get  a  certain  advan-
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 tage  so  far  as  ace  relaxation  ie  cohcerned
 and  that  class  is  of  persons  who  have  been
 on  the  employment  exchange  for  a  cortath
 period  This  classification,  according  to
 the  Minsstry  of  Law,  is  not  a  reasonable
 classification.  Therefore,  it  will  he  hit  by
 Art  6  of  the  Constitution

 SHRI  8  K  DASCHOWDHURY  It  is
 amatter  of  interpretation  Probably  the
 hon  Munfster  may  be  correct  because  te
 ts  a  Mnister  and  he  has  got  all  the  advice
 and  expert  opiuon  but  I  hold  the  veiw  that
 this  interpretaton  is  ab,olufey  wrong
 You  are  not  giving  anil  particnlar  class,
 it  is  not  a  ques  ion  of  classification,  it  Is
 applicable  to  all  concerned,  the  Bill  as  it
 sy  ys  applicable  to  all  conurned  There  35
 the  second  argument  which  the  hon
 Minister  said  and  it  isths,  thts  is  what
 he  sad  with  regard  io  what  hon  Members
 stated  here  with  regard  to  employment
 registers  and  otlers  He  aid  tha  42%  of
 those  persons  are  otherwise  emploved  Now
 if  age  limits  relaxcd  and  certain  scopes
 are  gtven  to  those  persons  also  mostly
 thosc  42  per  cent  also  wil  get  the  beneht
 outof  it  Looking  to  this  aspect  of  the
 whole  problem  assuming  that  the  hon
 Ministe  ५  staement  correct  that  42%,
 are  employed  now  if  we  consider  that
 those  42%  are  very  much  will  ng  to  change
 there  yobs  from  one  class  to  the  other  class,
 dos  is  not  show  quite  well  those  persons
 are  there  yust  because  they  could  pot  get
 the  job  that  they  wanted,  and  that  is  whv
 they  arc  under-emp'oved  ?  Therefore,  under
 the  peculiar  circumstances,  they  have  to
 take  the  yoo  I  donot  deny  the  statatme  nt  of
 the  hon  Minister  that  42%  of  the  total
 number  registered  with  the  Employment
 Exchanges  will  be  employed  in  some  othcr
 form

 On  the  who'e  the  hon  Minister  has
 appreciated  the  verv  approach  of  ths  House
 He  said,  Government  will  certainly  keep
 mmind  But,  the  problem  is  agitating
 our  minds.  One  hon  Member  said  that
 Madhya  Pradesh  has  already  in  the  State  Ser-
 vices  mereased  this  880  relaxation  by  8  years
 West  Bengal  has  already  proposed  to  increase
 this  age  upto  30  years  The  Goverment
 of  Tripura  also  has  done,  if  Iam  cortect
 The  hots  Member  from  Tripura  rs  there
 They  have  already,  I  think  incteased  age
 ta  the  extent  of  30  years  And  sonte  other



 305  Age  relaxation

 States  also  have  done  this.  I  think  if  I  am
 coorect,  the  Government  of  Weat  Bengal
 is  thinking  on  the  lines  of  increasing  this.
 This  Bill  serves  the  limited  puspose  ‘that
 for  service  under  the  Central  Gcvernment,
 that  shoud  be  increased.  Certain  State
 Government  have  already  increased  in
 respect  of  the  State  Services,  as  [  have
 already  mentioned,

 Sir,  it’  is  better  if  the  hon.  Minister
 gives  specific  assurance  in  this  regard  that
 Government  will  make  the  announcement
 very  soon  sq  that  this  sense  of  frustration
 may  be  dispelled:  ithas  already  come  to
 light;  it  has  already  comc  up  before  this
 august  House;  wo  are  all  very  much  con-
 cerned  that  our  youths  are  being  frustrated
 because  they  are  remanining  unemployed
 for  years  together.  And,  we  have  to  take
 up  this  law  and  order  situation  only
 because  our  youths  are  not  getting  the  pro-
 per  form  of  employment.  What  happened  in
 West  Bengal  ?  What  has  been  happening
 in  some  other  parts  of  the  country  ?  We
 know.  Abit  of  the  revolution  over  here
 and  there  is  nothing  but  the  creation  out
 of  a  sense  of  frustration  in  their  lives.
 Why  ?  They  are  not  gettirg  employment
 Why  ?  Even  after  waiting  for  long  queues,
 for  years  together,  they  are  not  getting
 employed.

 The  hon.  Minister  has  made  a  formal
 request  to  me  through  you,  Sir,  that  I  may
 withdraw  the  Bill  and  Government  will  keep
 this  in  mind.  I  will  only  mention  the  last
 word  to  the  hon  Minister.

 I  appreciate  the  hon  Minister’s  appioach
 to  this  problem  that  they  are  very  much
 concerned  and  they  will  consider  it.  I
 want  to  know  this.  By  what  time  the
 G  ernment  will  come  with  an  announce-
 ment  that  the  ages  for  all  class  of  service
 (whether  it  is  lower  paid  employees  or
 Others),  as  they  have  done  for  certain
 Classified  seryices,  wil]  be  increased  and  age
 Will  be  relaxed  to  that  extent?  It  may
 Rot  be  in  the  form  of  the  Bill  that  |  have
 drafted  here,  may  be,  jn  some  other  better
 form.  Y  would  like  to  have  this  assurance
 from  the  hon.  Minister  though  he  has  stated
 in  ३०  many  other  words,  It  is  really  much
 better  because  you  kgow,  Sir,  the  migd  of
 the  House  is  quite  clear.  Out  of  2  or  43
 hon.  Member  who  have  taken  part  in  this
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 debate,  almost  all  the  Members  have
 supported  me  and  at  least  this  will  be  a
 measure  to  satisfy  our  young  men,  so  that
 they  may  not  take  an  agitative  view.

 Therefor,  my  fina}  request  once  again
 to  the  hon,  Minister  is  this:  Kindly  say  very
 clearly  by  which  time  you  are  going  to
 announce  new  service  policy  on  the  matter
 of  relaxation  of  ages.

 SHRI  RAM  NIWAS  MIRDHA  :  Some
 of  the  concessions  in  the  maximum  age-
 limit  which  3  mentioned  we  have  announced
 in  the  last  few  months,  which  means  that  the
 proccss  of  thinking  on  these  lines  has  very
 seriously  started.  There  has  been  relaxa-
 tion  by  five  years  in  the  case  of  the  engi-
 neeiing  serviees,  and  it  has  been  ratsed  to
 26  in  the  case  of  IAS  In  the  case  of  class
 III  services  also,  it  has  been  raised  to  25.
 We  have  announced  all  these  concessions
 during  the  last  few  months,  which  means
 that  Government  have  already  started  think-
 ing  on  these  lines.  We  are  constantly  re-
 viewing  the  whole  thing,  and  we  are  rcview-
 ing  the  position  in  regard  to  the  other
 services  also,  and  as  and  when  the  time
 and  accasion  comes,  we  shall  proceed  on
 with  the  policy  which  we  have  already
 adopted,

 SHRI  B.  K.  DASCHOWDHURY  :  |
 accept  the  hon.  Minister’s  statement,  and  I
 hope  thé  hon.  Minister  will  try  to  expedite
 these  measures.  Let  there  be  a  new  vista
 of  hope  opened  up  before  our  frustrated
 youth  so  that  they  will  be  able  to  get  emp-
 loyment  in  public  services  even  at  a  certain
 late  stage.

 With  these  words,  I  beg  to  leave  of  the
 House  to  withdraw  my  Bill.

 MR.  CHAIRMAN  :  The  question  is  :

 That  leave  be  granted  to  Shri  B.  K
 Daschowdhury  to  withdraw  his  Bill  to  pro-
 vide  for  relaxation  of  age  for  entry  into
 public  services  in  certain  circumstances.”

 The  motion  wat  adopted.

 SHRI  8.  K.  DASCHOWDHURY  :  [
 withdraw  the  Bill.


